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INTRODUCTION

1, the Chairperson of the Committee on Government Assurances (2020-2021),
having been authorized by the Committee to submit the Report on their behalf, present
this Twentieth Report (17th Lok Sabha) of the Committee on Government Assurances.
X The Committee on Government Assurances (2019-2020) at their sitting held on
30t July, 2020 took oral evidence of the representatives of the Ministry of Youth Affairs
and Sports (Department of Sports) regarding pending Assurances.

3. At their sitting held on 3 December, 2020, the Committee on Government
Assurances (2020-2021) considered and adopted this Report.

4. The Minutes of the aforesaid sittings of the Committee form part of the Report.

5 For facility of reference and convenience, the Observations and
Recommendations of the Committee have been printed in bold letters in the Report.

NEW DELHI;

RAJENDRA AGRAWAL,
11 February, 2021 CHAIRPERSON,
272 Magha, 1942 (Saka) COMMITTEE ON GOVERNMENT ASSURANCES
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REPORT

1. Introductory

The Committee on Government Assurances scrutinize the Assurances, promises,
undertakings, etc., given by the Ministers from time to time on the floor of the House and
report the extent to which such Assurances; promises and undertakings have been
implemented. Once an Assurance has been given on the floor of the House, the same is
required to be implemented within a period of three months. The Ministries/Departments
of the Government of India are under obligation to seek extension of time required beyond
the prescribed period for fulfilment of the Assurance. Where a Ministry/Department is
unable o implement an Assurance, that Ministry/Department is bound to request the
Committee for dropping it. The Committee consider such requests and approve dropping,
in case, they are convinced that grounds cited are justified. The Committee also examine
whether the implementation of Assurances has taken place within the minimum time

necessary for the purpose and the extent to which the Assurances have been implemented,

2. The Committee ON Government Assurances (2009-2010) took a policy decision to
call the representatives of various Ministries/Departments of the Government of India, in a
phased manner, to review the pending Assurances, examine the reasons for pendency and
analyze operation of the system prescribed in the Ministries/Departments for dealing with
Assurances. The Committee aiso decided to consider the quality of Assurances

implemented Dy the Government.

3. The Committee on Government Assurances (2014-2015) decided to follow the well
established and time tested procedure of calling the representatives of the Ministries/
Departments of the Government of India, in a phased manner and review the pending
Assurances. The Committee took a step further and decided to call the representatives of

the Ministry of Parliamentary Affairs also as all the Assurances are implemented through it.

4. In pursuance of the jbid decision, the Committee oOn Government Assurances (2019-
2020) called the representatives of the Ministry of Youth Affairs and Sports (Department of
Sports) and the Ministry of Parliamentary Affairs 10 render clarifications with regard to

delay in implementation of the pending Assurances pertaining 1o the Ministry of Youth

1



Affairs and Sports (Department of Sports) at their sitting held on 3¢t July 2020. The

Committee examined in detail the following 15 Assurances:

SI.No. SQ/USQ No. dated Subject
1. | USQ No. 308 dated 27.07.2010 Report on IPL Scam E
(Appendix-1) |
|

2. | USQ No. 1063 dated 01.03.2011 Inquiry on IPL :

(Appendix-II) |

3. | SQ No. 104 dated 29.11.2011 Accountability in Sports Bodies

(Appendix-III)
4. | USQ No. 971 dated 12.08.2013 Commercialization of Sports
(Appendix-1V)

5. |SQ No. 484 dated 28.04.2015 Mismanagement in National Para |
(Supplementary by Shri Kirti Azad, Athletic Championship Meet .
M.P.) (Appendix-V) |

6. |SQ No. 484 dated 28.04.2015 Mismanagement in National Para ‘
(Supplementary by Smt. Supriya Sule, Athletic Championship Meet .i
M.P.) (Appendix-VI) |

!

7. | USQ No. 3085 dated 15.03.2011 Irreguiarities in CWG ‘

(Appendix-VII) _
|

8. | USQ No. 3206 dated 15.03.2011 Maintenance of Stadia by CPWD |

(Appendix-VIII)
9. | USQ No. 916 dated 14.08.2012 DOPE Offenders
(Appendix-1X)
@ 10. | USQ No. 1680 dated 16.12.2013 District Level Sports Schools
(Appendix-X)

11. [SQ No. 121 dated 02.12.2014 Promotion of Athletics W
(Supplementary by Shri Ganesh Singh, (Appendix-XI) '
M.P.)

|'

12, |SQ No. 121 dated 02.12.2014 Promotion of Athletics
(Supplementary by  Shri C.R. (Appendix-XII)

Chaudhary, M.P.)
B 13. | USQ No. 5563 dated 28.04.2015 Schemes for Promotion of Athletics

2
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(Appendix-XIII)

Trregularities in Implementation of
Sports Schemes
(Appendix-XI1V)

Attempt to Commit Suicide by Four

Girl Trainees of Sports Authority of

India’s Special Area Games Water
Sports Centre at Alappuzha

'] \ (Appendix-XV)

5. The Extracts from the Manual of Parliamentary Procedures in the Government of

India, Ministry of parliamentary Affairs laying guidelines on the definition of an Assurance,
the time limit for its fulfilment, dropping/deletion and extension, the procedure for
fulfiment, etc., besides maintenance of Register of Assurances and periodical reviews to

minimize delays in implementation of the Assurances are reproduced at Appendix-XVL.

6. During oral evidence, the Committee emphasized that the Ministries/Departments
are required to implement an Assurance within a period of 3 months and if the Ministries/
Departments are unable to fulfil the Assurance within that time period, then it is imperative
for them to seek extension of time. Observing that the Ministry of Youth Affairs and Sports
(Department of Sports) had a total of 48 pending Assurances and noticing that there were
inordinate delays in fulfiiment of these Assurances, the Committee enquired about the
monitoring and periodical review of the pending Assurances in the Ministry to minimize
delays in their implementation and the mechanism available for implementation of
Parliamentary Assurances. In reply, the Secretary, Department of Sports accordingly

briefed the Committee as uynder:

“Sjr, in our Department, we aleo want to fulfil all the Assurances as soon as possible,
even before the expiry of the period of three months, We review it every montfr. I
just joined the Ministry during the jockdown, in April end and then reviewed it. Due
to the lockdown or the prevailing situation, some delays have just happened, for

which we are sorry. Out of the 15 Assuranices sent to us by the Committee, eight



have been fulfilled. The seven Assurances are very old and we have not been able fo
implement them.”

7. Subsequently, eight Assurances mentioned at SI. Nos. 6,7,8,9 11,12, 13 and 15
have since been implemented on 20.09.2020 while the Assurance mentioned at SI. No. 14
has been implemented on 16.09.20720.

Observations/Recommendations

8. The Committee note that out of the 15 pending Assurances taken up by
them, the Assurances mentioned at SL.Nos. 1 to 3 could not be implemented
even after more than 9 to 10 years and the Assurances mentioned at Sl. Nos. 4,
5 and 10 have been pending for more than 5 to 7 years whereas the remaining 9
Assurances mentioned at Sl. Nos. 6 to 9 and 11 to 15 could be implemented
after a lapse of more than 5 to 9 yearé. This is indicative of not only the lack of
seriousness on the part of the Ministry in fulfilling the Assurances made on the
floor of the House, but also an abject failure of the review mechanism put in
place by the Ministry. Needless to mention, the utility and relevance of an
Assurance are lost if there is inordinate delay in the implementation of the
same. The Committee, therefore, recommend that the existing mechanism be
strengthened/streamlined with a view to ensuring timely follow up action and
implementation of the pending Assurances within the prescribed period of three
months itself or a reasonable time frame. Since the primary role of the
Department of Sports is to create the infrastructure and promote capacity
building for broad-basing sports as well as for achieving excellence in various
competitive events at the national and international levels, the Ministry needs
~ to infuse innovative ideas and the best international practices into the system of
| sports management and administration. The Committee hope and trust that the
Ministry will adopt a positive and pro-active approach and scale up co-
ordination with all concerned for speedy implementation of the pending
Assurances. The Committee also desire that the Minutes of the review meetings
conducted by the Ministry from time to time to monitor/review implementation

of the Assurances be invariably furnished to them as it will help the Committee

4
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in measuring the progress of the Ministry of Youth Affairs and Sports
(Department of Sports) with regard to implementation of Assurances.

II. Review of the Pending Assurances of the Ministry of Youth Affairs and
Sports (Department of Sports).

9. In the succeeding paragraphs, the Committee deal with some of the important
pending Assurances pertaining to the Ministry of Youth Affairs and Sports (Department of
Sports) which have been examined/reviewed by them at their sitting held on 30.07.2020.
A. Controversies / Scams in IPL

(). USQ No. 308 dated 27.07.2010 regarding ‘Report on IPL Scam’ (SL.No. 1);
(i)). USQ No. 1063 dated 01.03.2011 regarding ‘Inquiry on IPL" (SI.No. 2); and
(iii). SQ 104 dated 29.11.2011 regarding ‘Accountability in Sports Bodies’ (SI.No. 3).

10. In reply to USQ No. 308 dated 27.07.2010 regarding ‘Report on IPL Scam’, it was
inter-alia stated that “the Board of Control for Cricket in India (BCCI) has informed that
they have issued Show Cause Notice to Mr. Lalit K. Modi who is suspended pending
enquiry. The BCCI Disciplinary Committee comprising of Mr. Arun Jaitley, Mr. Jyotiraditya
Scindia and Mr. Chirayu Ami will enquire into the matter. It has been reported that the
proceedings have just begun and it will take a couple of months for submission of report to
the General Body of BCCI. Separately, the Enforcement Directorate, Income Tax, Service
Tax and Ministry of Company Affairs are looking into the affairs of IPL.”

11.  In reply to USQ No. 1063 dated 01.03.2011 regarding ‘In‘quiry on IPL', it was inter-
alia stated that “separately, investigations by the Enforcement Directorate, Income Tax and
Service Tax authorities are also underway. ..... Competition Commission of India has
informed that an information filed u/s 19(1) Act, 2002 regarding the subject issue is under
investigation with the Director General of the Commission.”

12.  In response to SQ No.104 dated 29.11.2011 regarding ‘Accountability in Sports
Bodies’, it was stated that “the Directorate of Enforcement has informed that based on the

- investigations conducted so far they have issued 19 Show Cause Notices for various FEMA

contraventions involving amounts aggregating to Rs. 1077.43 crore approximately
Investigation is currently in progress on issues involved in IPL in respect of individual

5



teams, BCCI-IPL and other entities associated with IPL. The source of foreign investments
in individual teams is being investigated and references through Foreign Tax Divisioh,
CBDT have been sent to various countries for obtaining information on these investments.
The income and expenditure shown by the BCCI-IPL, the IPL teams and the related entities
are being examined by the Investigation Directorate of Income Tax Department and also
| by the assessing officers during scrutiny assessments, Investigation is under progress. The
matter relating to TDS has been under examination of the Income Tax Department since
IPL-1 in April 2008.” It was also stated that “the need for bringing National Sports
Federations (NSFS) including BCCI under ambit of Right to Information Act, (RTI) 2005 has
been voiced from time to time. Accordingly, Government in April, 2010 declared all the
NSFs receiving grant of Rs. 10.00 lakh or more as Pubiic Authority under Section 2(h) of
the RTI, 2005. In respect of BCCI, the matter is pending before the Central Information
Competition Commission of India on 3rd June, 2011 informed that the information has
been filed u/s 19(1) of the Competition Act, 2002 and issue is still under investigation with
the Commission. Director- General, Competition Commission is conducting the
investigation.”

13. In its Status Note furnished in July, 2020, the Ministry of Youth Affairs and Sports
(Department of Sports) apprised the Committee of the following position in this regard:-

“Since the matter pertains to investigations into the controversies surrounding IPL
and BCCL. It involves various Departments/Ministries of the government including
the Ministry of Finance and the Competition Commission of India which are already
investigating the matter. Hence the settlement of the Assurances is likely to take

some more time.”

14. During oral evidence, the Secretary, Ministry of Youth Affairs and Sports
(Department of Sports) elucidated on the issues as under:-

“"We have spoken to the Revenue Department BCCI and Company Affairs.
Company Affairs sent us an order yesterday. We are yet to place it before the

Committee, but Company Affairs has sent us an order yesterday, which has been




| passed by the Competition Commission. We still have not received any reply from
4 BCCI. We also have no response from the Revenue Department, which includes the

\ Enforcement Directorate, Income Tax and Service Tax. It is quite old. The case of
IPL scam is of 2010."

*-~-.. 15,  When the Committee pointed out that more than 10 years have elapsed without
fulfilling the Assurances, the Secretary, Ministry of Youth Affairs and Sports (Department of
,] Sports) replied during evidence as under:
“Sir. its 10 years old. This Is its status as on date. We will try to urgently place
before the Committee the compliance of the Revenue Department and BCCL”

16.  The Committee expressed the need for resolving the issues in a time bound period.
Thereupon, the Secretary, Ministry of Youth Affairs and Sports (Department of Sports)
submitted during evidence as under:
"Sir, we will try to do it expeditiously. We are not required to take action, the action
is to be taken by the Revenue Department and BCCL.”

Observations/Recommendations

17. The Committee note that the Assurances given in reply to USQ No. 308
dated 27.07.2010, USQ No. 1063 dated 01.63.2011 and SQ No.104 dated
29.11.2011 pertaining to investigations into the controversies surrounding IPL
and BCCI are pending for more than 9 to 10 years. The Committee observe that

| these controversies/irregularities are being investigated by the Board of Control
1 for Cricket in India (BCCI), the Enforcement Directorate, Income Tax and
Service Tax Departments including Foreign Tax Division, CBDT of the Ministry of
e Finance (Department of Revenue), the Ministry of Corporate Affairs and the
! Competition Commission of India (CCI). However, not much progress has been
s | achieved through these investigations and despite taking up the matter, the
= Department of Sports even failed to receive any reply from BCCI and the
‘ Department of Revenue which includes the Enforcement Directorate and the

Income Tax and Service Tax Departments. Only the Ministry of Corporate Affairs

T

2 managed to furnish an order passed by the Competition Commission of India.

: , 7
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The Committee are not happy with the speed of these investigations which have
failed to produce the desired resulis even after a lapse of more than 10 years.
The slow progress in the investig;ations against those who were involved in
alleged corruption, malpractices and irregularities pertaining to IPL and BCCI
and the inordinate delay in the implementation of the Assurances clearly
indicate lack of seriousness and casual approach and less inclination for
ensuring probity and accountqibility on the part of the concerned
Ministries/Departments. These failures also reveal an abysmal failure of the
Department of Sports to coordinate with other Ministries/Departments and
agencies concerned. The Committee, therefore, recommend that the
Department of Sports should make more concerted efforts and scale up the level
of coordination with all concerned so that the matter is pursued vigorously,
collectively, more objectively and also by urging them to expedite the matter
and take strong action agaiﬁst those persons who are found involved in the
corruption, malpractices and irregularities. The Committee further desire that
the investigations shouid be completed within a definite time frame and the
pending Assurances be fulfilled at the earliest.

B. Commercialization / Mismanagement in Sports

(i), USQ No. 971 dated 12.08.2013 regarding ‘Commercialization of Sports’ (S.No. 4);
and

(ii}. SQ No. 484 dated 28.04.2015 (Supplementary by Shri Kirti Azad, M.P.} regarding
‘Mismanagement in National Para Athletic Championship Meet’ (SI.No. 5).

18.  Inreply to USQ No. 971 dated 12.08.2013 regarding ‘Commercialization of Sports’,'it
was /nter-alia stated that “a preliminary 'draft of the Bill to discourage sports fraud including
match-fixing in relation to national and international sporting events has been prepared by
Ministry of Law and Justice and the said Ministry has sought the inputs from the Ministry of
Youth Affairs and Sports. A revised draft, based on the observations of the Department of
Sports has been sent to the Law Minfstw.” In reply to SQ No. 484 dated 28.04.2015
(Supplementary by Shri Kirti Azad, M.P.) regarding ‘Mismanagement in National Para
Athletic Championship Meet’, it was stated that “some more consultations are required on

8
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this Bill. Therefore, this august House will have to wait for some more time because this
consultation stage is still on.”

19. In its Status Note furnished in July 2020, the Ministry apprised the position
regarding implementation of the Assurances as under:

"The matter of Prevention of Sports Fraud Bill is still under examination in the

Ministry with concerned stakeho/delrs, which may take some time. Hence, fulfillment
of Assurances may take some time."

20.  During oral evidence, the Secrétary, Ministry of Youth Affairs and Sports
(Department of Sports) deposed before the Committee with regard to these Assurances as
under:
"We had received a draft from the ‘Law Ministry and our Department has to decide
how to proceed with this bill. There was an inter-Ministerial consultation but

consensus could not be reached. On this issue also, we have asked time till
31.12.2020 to take a decision.”

Observations/Recommendations

21. The Committee are constrained to note that the Assurances given in reply
to USQ No. 971 dated 12.08.2013 and SQ No. 484 dated 28.04.2015
(Supplementary by Shri Kirti Azad, M.P.) pertaining to drafting and finalization
of the Prevention of Sports Fraud Bill to discourage sports fraud in relation to
national and international sporting events still remain pending for
implementation for more than 05 to 07 years. During the course of evidence, the
Committee were informed that the Ministry of Youth Affairs (Department of
Sports) had received a draft from the Ministry of Law and Justice but the same
could not be finalized despite an inter-Ministerial consultation as consensus
could not be reached and some more time would be required. The Committee
are not convinced with the explanation of the Department of Sports as the

Assurances have been pending for more than 07 years and the Department

. .. ought to have made more concerted efforts. The inordinate delay in the

implementation of the Assurances is yet another indication of the Department of
9
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Sports’ lack of seriousness, casual approach and failure to coordinate with the
stakeholders. The Committee are of the view that hosting/execution of sporting
events both at national and international levels /nter-alia promotes friendship,
goodwill and camaraderie among diverse populations. It also helps in
developing. infrastructure, generating employment, securing inflow of foreign
capital and thus contributes significantly to the socio-economic development of
the country. However, seamless conduct of such sporting events in the country
has been a big challenge owing to controversies and alleged irregularities,

: corruption and malpractices surrounding them. The Prevention of Sports Fraud

| Bill will facilitate in preventing and combating such sporting frauds which

. ‘- adversely affect ethics and integrity in sports and bring a bad name to the

country. The Committee, therefore, recommend that the Ministry of Youth

Affairs (Department of Sports) should scale up their efforts and coordination

with all the stakeholders and should pursue the matter actively, consistently

and vigorously with all concerned and even by taking up the matter at the
highest level to finalize the Bill with a view to expedite the implementation of
the Assurances without any further delay.

III. Implementation Reports

22.  As per the Statements of the Ministry of Parliamentary Affairs, Implementation
Reports in respect of the following 09 Assurances have since been laid on the Table of the

House on the dates as mentioned against each:

Sl.No | Sl.No. in the S$Q/USQ No. dated Date of
Table (Para : Impiementation
No. 4)
o 1. | SI. No. 6 SQ No. 484 dated 28.04.2015 (Supplementary by | 20.09.2020
Smt.  Supriva. Sule, M.P.)  regarding
‘Mismanagement in Mational Para Athletic
Championship Meet',
2, i Sl.No. 7 USQ No. 3085 dated 15.03.2011 regarding 20.09.2020
‘Irregufarities in CWG'.
3. | S.No. 8 USQ No. 3206 dated 15.03.2011 regarding 20.09.2020
‘Maintenance of Stadia by CPWD',

10




| 4, | Sl. No. 9 USQ No. 916 dated 14.08.2012 regarding 'DOPE 20.09.2020
1| Offenders’.

I S
5. | Sl.No. 11 ~15Q No. 121 dated 02.12.2014 (Supplementary by 20.09.2020
‘| 1| Shri Ganesh Singh, M.P.) regarding ‘Promotion of
n| -i Athletics’.
i 6. | Sl. No, 12 | SQ No. 121 dated 02.12.2014 (Supplementary by 20.09.2020
] \ Shri C.R. Chaudhary, M.P.) regarding ‘Promotion
‘[ | | of Athletics'.
L I |
1 7 1 Sl. No. 13 | USQ No. 5563 dated 28.04.2015 regarding 20.09.2020
. | | *schemes for Promotion of Athletics'.
| |
] 'l |
[ 8. | Sl.No.14 | USQ No. 5608 dated 28.04.2015 regarding 16.09.2020
| | ‘Trregularities  in Implementation of Sports
‘\ ‘| Schemes'.
- |
!_ 9. | Sl.No. 15 | Special Mention dated 13.05.2015 regarding 20.09.2020
| | *Attempt to Commit Suicide by Four Girl Trainees
| | of Sports Authority of India’s Special Area Games
‘I ‘| Water Sports Centre at Alappuzha’.
NEW DELHI; RAJENDRA AGRAWAL,
I\ February, 2021 CHAIRPERSON,

2.2 Magha, 1942 (Saka)
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APPUMJU&H-—I

MINISTRY OF YOUTH AFFAIRS AND SPORTS
(DEPARTMENT OF SPORTS)

LOK SABHA
UNSTARRED QUESTION NO. 308
TO BE ANSWERED ON 27.07.2010

Report on IPL Scam

308,  SHRI UMASHANKAR SINGH:

Will the Minister of YOUTH AFFAIRS AND SPORTS be
pleased to state :

(a) whether the Government/BCClI have set up a

Committee to probe into the Indian Premier League (IPL)
scam;

(b) if so, the composition of the said Committee;

(c) whether the said Committee has submitted its report
to the Government;

(d) if so, the details of recommendations made by the
Committee; and

(e)

if not, the reasons therefor and the time by which the
report is likely to be received by the Government?

ANSWER

THE MINISTER OF STATE IN THE MINISTRY OF
YOUTH AFFAIRS AND SPORTS

 ( SHRI PRATIK PRAKASHBAPU PATIL )

(a) to (&) Indian Premier League (IPL) involves iy &
managed by private entities. Ministry of Youth Affaiy B
does not deal with IPL because the na s & Sports

tional team does not

12
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Participate in the IpL tournaments. However, The Board of
Control for Cricket in India (BCCI) has informed that they have

Jissued Show Gayse Notice to Mr, Lalit K. Modi who is suspended

pending enquiry. The BGCI Risciplinary Committee comprising of

Mr. Arun Jaitley, My, Jyotiraditya Scindia and mr. Chirayu Ami will
enguire inte the matter, '

It has been reported that the proceedings have just bf:‘ﬂ}{{]ﬁ |
and it will take g couple of months for submission of report to the
General Body of BCC, Se’parate!y,-the Enforcement Directorate,
Income tax, Service tax ang Ministry of Company Affairs are
looking into the affairs of 1PL,

* Aok kK

13
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- LOK SABHA

UNSTARRED QUESTION NO.1063
TO BE ANSWERED ON 01.03.2011

Inquiry on IPL

1063. SHRI INDER SINGH NAMDHARI:

Will tﬁe Minister of

YOUTH AFFAIRS AND SPORTS be
pleased to state:

(a)  whether there are reports that a Iar

corruption charges have been levelled against the
authorities of Indian Premier League (IPL)-I11;

(b) if so, the reaction of the Government thereto;

(c) whether any inquiry has been conducted b
in this regard; and

(d) if so, the Progress made and the findin
the action taken/being taken thereon?

ge scale bungling and

y the Government

gs thereof alongwith

ANSWER

THE MINISTER OF STATE (INDEPENDENT CHAR
| YOUTH AFFAIRS AND SPORTS
(SHRI AJAY MAKEN)

GE) FOR

(@) to (d): Ministry of Youth Affairs and Sports does not deaj

with the Indian Premier League (IPL), which isaT 20 domestic

In the recent past, there have peen
s several controversies surrounding the IPL. While the Minist

inter - city tournament.

ry has

llegations Pertaining

and IPL, are tUnder
~examination by the Parliamentary Standing Com

Mmittee of
Finance. ;

not set up any committee, to look into the g

s to IPL, ti:e matters rélating to BCC)

Jh
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Separately, investigat-ion's by. the Enforcement Directorate,

Income Tax and Service Tax authorities are also underway.

Further, on the advice of the Central Board of Direct taxes, the
matter concerning award of media rights by BCCHIPL to MSN
Group and WSG Group, has been veferred to the Ministry of

Corporate Affairs, to enquire into these issues, under the

provisions of the Competition Act, 2002, as preliminary

investigations, have shown prima facie evidence, of the

monopolistic nature of working of the BCCI, and the companies

involved in these agreements.

Competition Gommission of india has informed that an

information filed w/s 19(1) Act, 2002 regarding the subject issue

is under investigation with the Director General of the

Commission.
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GOVERNMENT OF INDIA
MINISTRY OF YOUTH AFFAIRS AND SPORTS
(DEPARTMENT OF SPORTS)

LOK SABHA

STARRED QUESTION NO.104
TO BE ANSWERED ON 29.11.2011

Accountability in Sports Bodies

*104. SHRI P.C. GADDIGOUDAR:

SHRI A.T. NANA PATIL:

Will the Minister of YOUTH AFFAIRS AND SPORTS be pleased to state:

(a)

(b)
(c)

(d)
(e)

whether the Govemment has conducted inquiries into the various
allegations of irregularities in the Board of Control for Cricket in India
(BCCl/indian Premier League (IPL) in the country;

if so, the outcome thereof, agency-wise;

whether requests have been received from various qu:irters, for

bringing BCCI under the ambit of the Right of Information Act, 2005 so
as to ensure transparency in its functioning;

if so, the views of the Government thereto; and

the other steps taken/proposed to be taken for bringing transparency
and accountability in the functioning of sports bodies in the country?

ANSWER

THE MINISTER OF STATE (INDEPENDENT CHARGE) FOR YOUTH AFFAIRS

AND SPORTS -
(SHRI AJAY MAKEN)

(a) to (e) A statement is laid on the Table of the House.
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STATEMENT REFERRED TO IN REPLY TO PARTS (a) To (e) OF THE LOK
SABHA STARRED QUESTION NO.104 FOR REPLY ON 29.11.2011
ASKED BY SHRI P.C. GADDIGOUDAR AND SHRI A.T. NANA PATIL
REGARDING ACCOUNTABILITY IN SPORTS BODIES

(a) & (b) Various agencies of the Government namely the Enforcement
Directorate. Income Tax and Service Tax Departments have
: conducted inquiries into the allegations of irregularities in the Board

of Control for Cricket in India (BCCi/indian Premier League (IPL) in the

country. The Standing Committee on Finance (2010-11) in its Thirty-
Eight Report on the subject, as available on the website - “Tax
Assessment/Exemption and Related Matters concemning IPL/BCCY has

also made the following observations/recommendations:-

1. On the basis of such an extensive scrutiny, the Committee
are inclined to conclude that the fair name of a much-loved
sports in the country, which is known as a ‘gentlemen’s
game’ should not have been allowed to get sullied and
embroiled in transgressions of law ‘off the field’.

2. The Committee are thus constrained to conclude that the

Income Tax Department has been very lenient on BCCI




R
L,

al!oﬁlng them to enrich their coffers at the expense of the
axchéquer. The Committee would thal;af'om like this matter
ta be thoroughly prbbed and an action taken report |
furnished to the Committee within one month of the
presentation of this Report. in the meantime, the
 Committee desires that all the pending tax assessments in

réspect of BCCI should be finalized on the strength of the
Department’s decision fo withdraw exemption originally
granted tnp BCCI.

3. It is thus quite evident that the Income Tax Department has
been rather inconsistent in bring?ng BCCI into the taxability
net. The inordinate delay and gross Inaction in finalizing
assessment cannot but reinforce the Committee’s desire
seeking a thorough probe into the whole gamut of this
issue, hriﬁging out clearly the culpability of the tax officials
concerned with granting exemptions and finalizing
assessments in this case.

4..IThe Committee would expect that the income tax

assessment relating to BCCIHIPL as well as the franchisees

I8




and other entities connected with IPL for all the relevant
assessment years are taken up on priority and finalized in a
coordinated manner after taking necaséary inputs from the
invésﬂgating agencies as well. The Committee should be

apprised of the assessment thus made and the quantum of

taxes realized therefrom.

5. The Committee desire that the adjudication t-:vf service tax
demands should be made expeditiously and they be
apprised of the quantum of tax reﬁlized therefrom as we!.l
as the amount of interest and penalty levied thereupon.

6. Tﬁe Committee would like the enquiriesiinvestigatiun§
relating to suspected Forelén Exchange Management Act

violation relating to ownership of the IPL Franchises, nature

~ of the foreign investment and valuation of shares and

transfer thereof in respect o some franchiese to be

expedited and brought to their logical end within a period of

six months from the presentation of the Report and the

action taken submitted to the Committee.
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7. The Committee would like the Government to thoroughly
investigate vioiatinns commifted i::},alr BCCI and other
specified IPL franchisees relating to investments made by |

| IPL franchise, which have been routed from cutside India

T -y

5 through entities located in countries such as Mauritis,

Bahamas, British Virgin Island ete. without the permission
of RBI or the Income Tax Department for opening and
aperating foreign currency account in South Africa. The

Committee should be apprised of the specific action faken

in this regard.

8. The Committee would ke to be apprised on the follow-up

of penal action taken by RBI agalinst thé Axis Bank, HDFC

Bank and State Bank of ’fravancure, Jaipur Branch for not

complying to the FEMA provision and not exercising due

diligence in obtaining necéssary declarations and. "

documents, scrutinizing inward remittance form for Fp| and

their timely reporting, checking of KvQ report including”

variance in the addross ete,.




9. The Committee desired that the Registrar of Companies and

the Ministry of Corporate Affairs should take deterrent

action against the defaulting franchisees as '“_"' the
- provisions of the Companies Act and report compliance to

the Committee within three months.

10. The BCCI should look inward the issues relating to
mismanagement of the administrative and commercial

G2 aspects of IPL and should set the affairs of the BCCI right.
BCCI should improve their procedures and practices so that

controversies such as in the conduct of IPL are pre-empted

and avoided and do not bring a bad name to the game of the

cricket.

11.Since the issues of conflict of interest involved in the
office-bearers of BCCI simultaneously owning and running

IPL teams is sub-judice, the Comrﬁittee would refrain from

commenting on the matter.

12. With regard to reported Irregularities in award of media
= = : f( )
5 rights and commercial contracts executed in the course of

e the IPL, considering the serious irregularities and offences,

2\




the Committee ﬁ\muld like the-investigating agencies to
loolc into all matters relating to breach of law and identify
énd punish all those persons re-sponsibla for the same
without further loss of time.

-13. Regardingftax- exemption of about Rs.45.00 crores granted
to International Cricket Council (iCC) on the revenue
g.enerated from the: recently concluded World Cup Gricket
Tournament, the Committee are not convinced about the
tenah‘iiity of the tax exerﬁptions given fo the ICC, as the
World Gup received huge sbonsorships and was patronized
by the corporate sector in a hig way. 'fhemfora, the
Commitiee are of the considér&d view that the tax
exemption granted of 1CC using di#cretionary powers under
the provisions of general exemption for international

sporting events was unjustified and devoid of merit. The

Commiitee recommend that the tax exemption granted fo

ICC be reviewed by the Department of Revenue.

14. In the larger context, the Committee would Jike the Ministry

of Finance'(neparﬁment of_ Revenue) o not only expedite
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finalization of assessment and investigation on a fast track

basis in this pafticular case but also devise a coherent and

consistent policy for the future, whereby high profile

m'oney-spinning events such as the IPL are not kept out of

the ambit of taxability.
In the meantime, the action taken so far is as below:-

() The Directorate of Enforcement has informed that based on the
forcement

investigations conducted so far they have issued 19 Show Ca

—

use

e —

Notices for various FEMA contraventions involving amounts
;——.—_—____—__b‘_———_______;__-ﬁ__
aggregating to Rupees 1077.43 crores approximately. 4

TR i O A Y

(i) The Income Tax Department has

i P el
informed that they

conducted inquiries into the affairs of BCCI and entities relating to the

Indian Premier League, from the tax angle, Inquiries have been

conducted as regards the source of

investment made,

claimed.

B3




BCCI \.n.ras registered u/s 12A of the Income Tax Act 1961 and

therefore entitled to exemption on its income under sections 11 and

12 of the Act. IPL is a part of BCCI and has no separate legal status.

BCCI amended its objects from 1 June 2006, During assessment

proceedings of BCCI for AY 2007-08, this change in objects was

noticed. Allahabad High Court, in the case of Allahabad Agricultural

Institute and Another Vs UGl and Oth.ers, held that once the cobjects
are changed after registration, fresh registrati-on is reguired as the
earlief registration does not survive, Taking- recourse té this ruling, the
registration granted to BCCI under section 12A of the Act was

withdrawn with effect from 1 June 2006,

Consequent to withdrawal of tax exemption in the assessment

completed for assessment years 2007-08 and 2008-09, tax demand

amounting to Rs.118.04 crores and Rs,257.12 crores has heen raised

for the two assessment years respectively.

lnvestlgatwn Is currently in progress on lssues invulv

— 1K ed in IPL in
R o
respect of mdnwduﬂ_teams, BCCIIPL and other entities 1e5_associated
N e T T
“:’:Eh__}_‘_’};_ The _source.of fareign_investments in individual teams is

“_‘*————u_____;:?
being investigated and references through Foreign Tax Divim
&H“_M%-——_ﬁw

a
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have been sent to various countries for obtaining information on these

o investments. The income and expenditure shown by the BCCI-IPL, the

:-.-'_:__i, _ IPL teams and the related entities are being examined by the

e b

e pp——

Investigation Directorate of Income Tax Department and also by the

e —t

________,___-—-—“-"-___-_-_—__ T ————

assessmg ufficers durmg scrutiny assassments Investlgation is under

e

progress.

i

e T

The matter relating to TDS has been under examination of the

Income Tax department since IPL-1 in April 2008. ' |

e ————— -

The Income Tax department has also taken necessary action to

investigate the allegations involving tax evasion and undisclosed /

layered investments. Engquiries were ‘made by Investigation

in September 2009 from BCClI about the various

Directorates

agreements in respect of media rights, especially fresh agreement

that was signed by BCCl with WSG, Mauritlus. The first survey actlnn

in respect of IPL was conducted on 15" April, 2010 and subsequently,

survey and search actions were also conducted on the various IPL

i teams In order to investigate the source of investment and taxability

of income.
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('iii) S0 far as evasion of Service-tax is concerned, as per the Iatest

status as on 31,12, 2010, shnw cause notices mvolving an amount of

- v-....-......-».. —

Mo b e s e e

Ks. 15912 crore have been issued to various serv!ce

providerslstakehuldem in mlaﬂnn to IPL for recovery of sawice tax.

Details are as follow:-

3.No. Zone/Rirectorate Number of Show | Amount
Cause Notices invoived
| Issued | {Rs. in crore)
1 Ahmedahad ' 1 00.05
2. Banglore ‘ 32 22.23
3. | Chandigarh 9 13.76
4 Chennai = 29 2130 #
5, Dethi ] 14 33.30
6. Kolkatta 2 00.27
7. Meerut _ 1 00.02 |
3. Mumbai- 1 B 6 64.58
9. Shilong 1 00.04
10. DGCE} - 1 03.62
\ Total 96 15917
.___.-—-—--—*"-—'—m-—--—‘—-——u-»—-h__.h—“._,___________ N
(iv) On the advice of Central Board of Direct Taxes, the matter

conceming award of media rights by BCCIIPL to MSM Group and WSH

Group has been referred to the Ministry of ccmorate Affairs to enquire

into these issues under the provisions of the Gaxﬁpetition Act, 2002, as

preliminary  investigations have shown prima facie evidence of

monepolistic nature of working of BCC| and the companies involved in
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¢ these agreemenfs. Com Eetltlon commlssion of India on 3™ June, 2011

informed that the information has been filed u!s 19(1) of ‘the

Competition Act, 2002 and issue is still under investigation with the

AP

\ Commission. Director General, Competition Commission is conducting

the investigation.
el s e S

(c) & (d): The need for bringing National Sports Federations (NSFs)
: e L

including BCCI under ambit of Right to Information Act, (RTI) 2005 has

been voiced from time to time. Accordingly, Government in April, 2010
_,_._...——'—/_——ﬂ_ﬁ |

declared all the NSFs receiving grant of Rs.10.00 lakhs or more as {

_________———-——__'_“________-————*———-——~—__________-—-"_“—-_ S

Public Authority under Section 2(h) of the RTI, 2005. In respect of :

7

S

BCCl, the matter is pending before the Central Information

- ——

Commission (CIC) and Government has been asked to indicate its

;

position in the matter. Although, the Central Government does not
extend any direct financial assistance tﬁ BCCI but from time to time
the Central Government has been granting concessions in income tax,
customs duty, etc to BCCl. The State Governments also have provided
land in many places of the country for cricket stadiums at '
concessional rates, much below the market prices. Notwithstanding

the above, the Government has proposed to bring all the Nationa'l

1)




{‘époﬁs Federations including the BCCI. under the RTI Act in the
proposed National Sports Development Bill, 2011, with provision of

exclusion clause protecting personal/confidential infoermation relating

-to athletes, ' e

(e} In order to bfing transparency and accountability in the

functioning -of NS3Fs, Government is formulating a regulatory

framework with the objective of promoting good governance among
Sports bodies. The Draft of the National Sports Bill has been placed in

the public .damain for pre-legislativ.e stakeholders consultations,
Fuiluwing are the salient features of the proposed National Sports

Bevelopment Bill, 2011:-

'a) Central. Government support for develépment and promotion of
sports including financial and other support for preparation of
National teams, athletes’ welfare measures and promoting
ethical practlces m sports including elimination of doping _

practices, fraud in age and sexual harassment in sports,

universal principles of good governance and professionai

b TR Y F N CHENE Sy




| l management of sports).
b) pParticipation of athletes in the manageménﬂdecislon maklng
of the cuncerned Mational Sports Federation and the indian
~ Olympic Association through the Athletes Advisory COu-ncil.
¢) Duties and responsibilities of the Sports Authority of India and
the Government of India, which have been clearly defined.

d) Mechanism for sports dispute settlement and establishment of

a Dispute Sefﬂement and Appella{e Tribunal.
! _ e) Greate'f autonomy to National Sports Federations and dilution
iy of control of Govemment over the National Sports

; ?‘;5'-_-‘_ | Federations. :

: ] f) Bring National Sports Fed_;rat-i;ms under Riﬁht to Information

| Act, 2005 with certain éxclusion clauses for. p;otecting
personal.’confidenﬁal information relating to athletes.

g) Specific prm_:ision has been inserted in the aﬁti-dnping clause

| ' to exclude the administgring by the National Aﬁtl Doping

3 ! Agency (NADA) of those provisions of the World Anti Doping

| Agency (WADA) Code to which the Intermational Federation of

the Sport is not subject.
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h) A duty has been enjoined upon the coaches, guardians and
other support personnel to prevent unefhic-al practices in
sports such as doping and fraud of age.

i) Specific proﬁisions have also been made to ensure that

National Sports Federation, the National Olympic Committee,

the Spurts Authority of India adopt or undertake measures not

only to prohibit sexual harrassment at workplace for sports

but also provide appmprnate conditions for women in respect

of wmk, leisure, health and hygiene, Qther measures have

or a special counsélo'r, whilst adhering to the principle of

' coﬁfidentiality.

****'k***
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. GOVERNMENT OF mnmn et
4D  MINISTRY OF YOUTH AFFAIRS ANs
(DEPARTMENT OF SPORTE )

LOK SABHA

UNSTARRED QUESTION NQfg:a
TO BE ANSWERED ON 12.08.

"

Commerclallsation of Sports

971. SHRI S.R. JEYADURAL:

(@)  whether a number of sports such as cricket, football, tennis, etc,, a:'e
getting Increasingly commericialized due to the large scale
Involvement of the corporate sector; ‘

(h) if s0, the reaction of the Government thereto;

() whether the Government has taken note of the involvement of
unethlcal practices including doping and match fixing In certain games
at interational level;

(d) if so, the reaction of the Government thereto; and

(e)

the steps taken to ensure that

commercialization ‘and unethical
practices do not interfere with the p

rofessional conduct

ANSWER

DENT CHARGE) FOR YOUTH AFFAIRS
AND SPORTS

(SHR1 JITENDRA SINGH)

© THE MINISTER OF STATE (INDEPEN

The Govern

ding financial
ad,

ment only
assistance

holding |
competitions § | 9 Intemational

equipments, Conduct of

the Scheme of “Assista

e e

3

'wm the Minister of YOUTH AFFAIRS AND SPORTS be pleased t°h_5tat¢'

of the sports?
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As far as the lnvqlvament of the corporate sector In sports Ig
concerned, the Government bolleves that -the corporate Sector can

doping In sports. India Is also one of the State Partles that signeg the
Copenhagen Declaration on Antl-Doping In December, 2004, As signatory to
c:;penhagen Declaration op Antl-noplng and  UNESCO Internationat
Convention agalst Doping, National Ant Doping.Agency (NADA) accepted
the World Antl Boping Code on 7 March, 2008 ard become fully functiong|
from January, 2009, NADA iz mandated for'Dopa--fma Sports In Indla, The
primary objectives are to implement anth-doping rules as per WADA code,
regulate dope control Programme, to promote education and research ang
- creating awareness about doping and Its ll-effects., The Govermnment hag
repeatediy anhounced " zerg olerance for violation of the anti-doping
regulations. NADA Is taking stringent measures against doping in Sports by

eut-of-competition dope tests eNn

discourage sports fraug

v——s,

| I_and_intermationial “Sporting

Sﬁ% Minlstry of Law ang Justice and the salg

— LY has soughe the } X“m _
o o —2ought the inp %tmﬂnmwum & Sparts. -A

oVised drafy, hai@d'an the observations of the Department of Sports has

thdap
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Appewu'f\ -\L
- GOVERNMENT OF INDIA ¢

MINISTRY OF YOUTH AFFAIRS AND SPORTS
(DEPARTMENT OF SPORTS)

LOK SABHA

STARRED QUESTION NO. 484
TO BE ANSWERED ON 28.04.2015

Mismanagement in National Para Athletic Championship Meet

*484. DR, HEENA VIJAYKUMAR GAVIT:

SHRIMATI SUPRIYA SULE:

Will the Minister of YOUTH AFFAIRS AND SPORTS be pleased to state:

(a)

(b)
(c)

()

(e)

whether the Govermnment has taken note of the ill treatment meted out
to the differently-abled athletes due to poor conditions and lack of
adequate basic facilities at the 45 National Para Athletic
championship Meet held recently in Ghaziabad;

if so, the details thereof and the reaction of the Government thereto
along with the funds allocated for the purpose;

whether the Government has conducted any probe into the said
incident, if so, the outcome thereof and the follow-up action thereon;

whether the Government proposes to frame any policy to lay down
minimum standards for boarding, lodging, food and other facilities for
athletes at such events and also undertake inspections hefore the

" event to ensure compliance of such standards and if so, the details

thereof; and

the steps taken by the Government to ensure that such incidents do
not recur in future?

ANSWER

THE MINISTER OF STATE (INDEPENDENT CHARGE) FOR YOUTH AFFAIRS

AND SPORTS
(SHRI SARBANANDA SONOWAL)

(a) to (e) A statement is laid on the Table of the House.
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o
STATEMENT REFERRED TO IN REPLY TO PARTS (a) TO (e) OF THE LOK
SABHA STARRED QUESTION NO.484 FOR REPLY ON 28-04-2015 ASKED BY
DR. HEENA VIJAYKUMAR GAVIT AND SHRIMATI SUPRIYA SULE REGARDING
MISMANAGEMENT IN NATIONAL PARA ATHLETIC CHAMPIONSHIP MEET.

(a) Yes, Madam.

(b) & (C) The 15t National Para Athletics Championship was conducted by
the Uttar Pradesh paralympic Association from 20th to 22nd March, 2015 at
Ghaziabad, U.P. under the aegis of Paralympic Committee of India (PCI), the
National Sports Federation (NSF) for Para Sports. The PCl was sanctioned an
amount of Rs.2.00 lakhs as per approved norms of assistance to NSFs, to
supplement their resources for holding the event.

There were media reports about the pathetic infrastructure at the
venue and lack of basic amenities for the athletes during the entire period of
the event.

sports Authority of India (SAl) conducted an enquiry -and
submitted its report to the Ministry. As per the report, the event was
organised at the Janhit Para Sports Academy, Govindpuram, Ghaziabad (U.P.)
which did not have facilities for conduct of a national championship and also
lacked allied facilities required for differently-abled athletes such as ramps,
disabled-friendly toilets, lodging facilities, etc. There was total lack of
planning in conlceptualisation and conduct of the event. '

Based on the report submitted by SAl, a show-cause notice was
issued to PCI on 16-04-2015. The Govemment received letter dated 15-04-
2015 from the International Paralympic Committee (1PC) suspending PCI with
immediate effect for an unlimited period of time. Keeping in view the serious
complaints from different quarters including players and media, alleging
poor management in the conduct of the 15% National Para Athletics -
Championship, 2015, enquiry report submitted by SAl and suspension of PCl
by the concerned International Federation, the Government suspended the

' recognition given to PCI vide order dated 22-04-2015 with immediate effect.

Further, in order to protect the interests of the para-athletes, the government
has written to IPC on 22-04-2015 to either constitute an ad-hoc committee to
work in place of PCI till a federation is granted recognition by IPC for para-

sports in India or to authorise the Government to constitute such a
committee.
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~(d) and (e) Madam, NSFs are autoniomous bodies registered under Societies/
Companies Act. Government does not normally interfere in their day to day
activities which includes holding of various events. Also, Government
funding for such events js only supplemental in nature. Nevertheless, _
Government has issued instructions making It mandatory for all N3Fs to
conduct national champﬁbnnships avery year and it is Incumbent upon them
to draw the calendar of events well in advance and display it on their
website and also to taite ali measures for the smooth conduct of the
championship with a vision to empower the athletes to reach their optimum

recognised NSFs for providing basic minimum facilities such as clean
drinking water, adequate number of clean toilets, proper lighting and fans in
the rooms for athletes, provision of neat and clean lin n, proper transport
facilities, provision of hygienic & healthy food, disabled friendly toilets and
playing arena for differently-abled athletes, creation of grievance cell for
players for the enfire duration of the event, separate change rooms and
toilets for boys and girls, round the clock first-aid facilities, etc, to the
-players and officials including physically challenged sportspersons during
the conduct of various national and international events, These instructions
have been made an integral part of the National Sports Development Code of
India, 2011 {NSDCI), compiiance‘of which has been made mandatory far afl

MNS&Fs,

L R
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(Q. 484)
SHRIMATI SUPRIYA SULE : What happened in Ghaziabad was a very shameful

and a very unfortunate incident. As per the reply, the Ministry seems to have taken
action. I want an assurance from the hon. Mm1ster that this sort of a thing never
ver happens because differently- abled people are very important and relevant
people in our society who are trying to participate with very little help,
infrastructure and coaching, I would ask ‘the hon. Minister that all the
infrastructure in future, all of it, pan-India, should be inclusive and cater to all our
differently-abled sportspersons. They should have enough access to it. Does the
Ministry have any plan for giving special coaching to them because they do like to
go but there is Teaﬂy no coaching facility available?
SHRI SARBANANDA SONOWAL: Respected Madam Speaker first of all, I
would like to thank the hon. Member of Parliament for bringing this particular
sensitive issue to the notice of the House. Whatever had happened in Ghaziabad is
a sorry state of affairs on the part of the National Sports Federation. It was a
S demonstration of the act of mismanagement, negligence and Iirresponsibi]ity. We
do agree with you on this issue. That is why, on our part, we have immediately
taken action against them. We have suspended the Federation. At the same time,
we have issued a show-cause for de-recognition. -
In the near futﬁre, to ensure that para athletes do not suffer from this kind of
a mismanagement or inconvenience, I have a special appeal to‘ all the State
Governments and, at the same time, to the National Sports Federation also, 1o take
special care. As you know, ‘sports’ is a State subject for the development of
infrastructure facilities is the primary responsibility of the State Government. In
this regard, on our part, whatever best possible is there, we will always do it to the
fullest extent.
At the same time, for their better coaching, we have decided to set up a
coaching camp in Gandhinagar, Gujarat. It will provide international facilities for

all the para athletes in the country and also we have decided to include para




i

28.05%{115 ' ' ;é/
A ‘ .
athletes in the SAI Training Centre as well és Special Area Games Centre so that
in the near future they get all possible facilities like the other athletes.

As you know the Government always gives equal impoﬁance to both — able
athletes as well as physically challenged athletes. Whatever cash award is given, it
is equally given. Whatever amount we give to the able sportspersons, the same
amount is given to the differently-abled athletes also, _

For your information, as my hon. senior Colleague, Shri Tomar, has
informed me just now, in South Africa, when the Blind Cricket Team of India won
the World Cup defeating Pakistan, atl that time, our hon. senior Célleagues, Shri
Anantly 'Kumﬁr, Shri Tomar and myself went to the airport to receive them, and
also on the same day, we have given the a cash prizes to 17 Cricketers. Similarly,
when they won 33 medals at Incheon Asian Games, they have also been given
cash awards on the same line,

HON. SPEAKER: Very good.

SHRIMATI SUPRIYA SULE: One of the blind boys of that Cricket Team, which

you mentioned, was from my constituency and he was a part of that team. 1 know
 that he was felicitated by you.

One feels that ‘differently-ab[gd’ ‘means just one ramp is good enough.

There are a lot of other requirements. So, would you get some special experts to
improve your infrastructure or at least give some guidelines to the States on how
you can make every sports facii ity available with the right interventions because
just a ramp is not enough? We all believe that Just adding one ramp nwaﬁs_ itisa
solution for all the problems being faced by the differently-abled people. We have
to make sure that they really feel included in this sports programime.
SHRI SARBANANDA SONOWAL: Madam Speaker, the Government js also
running Special Centres for the Disabled in the country, N

SHRIN K. PREMACHANDRAN: Not “disabled’, but ‘differently-abled’.

SHRI SARBANANDA SONOWAL: We are running the Special Centres for the
differently-abled and physically challenged athjetes. & you have suggested, in the
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near future, whatever best modern facilities are there, they will be provided to the
| —— __'__'____-‘

differently-abled athletes. That would be specially taken care of and that is a
_— 3
matter which would be looked intoY)
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SHRI SARBANANDA SQNOWAL:_Madam Speaker, let me W

that some more consultations are required on this Bill. Therefore, this august

House will have to wait for some more time because this consultation stage is still

“on. )

DR. RATNA DE (NAG): There were media reports  about the pathetic

infrastructure at the venue and lack of basic amenities for the athletes during the
entire period of the event. This has disturbed many. What to talk of giving extra
assistance to help the differently-abled sportspersons, they have not even been

provided with fans, water, ramps, disabled-friendly toilets and lodging facilities.

Of course, the President of the Para Olympic Association was suspended. Is this

enough? Would the hon. Minister highlight as to what innovative efforts have
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been made in the aftermath of such shocking incident concemning differently-abled
Sportspersons during the Nationa] Para Athletic Championship Meet?
SHRI SARBANANDA SONOWAL: Respected Madam Speaker, this particular

matter has deeply affected us and that is why we have immediately conducted an

- inquiry. We have sent a SAI team to the spot. They have assessed the whole

situation and reported back to us. On the basis of their report, we have suspended
the Federation and alse issued show-cause for de-recognition.

This is a teaching which they should learn from thejr own misdeeds. In this
august House, T would like to request all the respected Nationa] Sports Federations
to get united, in spite of having the infighting within themselves. It is better io get
united for the betterment of the sports in the country. Despite their infighting, our
Government is always helping the players through SAI sending them to the

have gone through the report - the President of the International Olympic

Committee, Mr. ‘Thomas Bach came to India. During our -il;troduction, he has also

e.mphasised that autonomy and good governance should be ensured, Autonony -
*“and good governance must £0 hand in hand. That ig why, the Government and our

Ministry is always respecting the autonomy of the Federation. But, at the same

time, the transpatency and accounfability must be there in the day-to-day affairs.

This is the desire of the people of the country, the sports lovers of the country.
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"4 | GOVERNMENT OF INDIA ‘

MINISTRY OF YOUTH AFFAIRS AND SPORTS
(DEPARTMENT OF SPORTS)

LOK SABHA

STARRED QUESTION NO. 484
TO BE ANSWERED ON 28.04.2015

Mismanagement In National para Athletic Champlonship Meet

*484. DR. HEENA VIJAYKUMAR GAVIT:
SHRn_\uATI SUPRIYA SULE:

Will the Minister of YOUTH AFFAIRS AND SPORTS bhe pleased to state:

(a) whether the Government has taken note of the ill treatment meted out
to the differently-abled athletes due to poor conditions and lack of
adequate pasic facilities at the 15" National Para Athletic

championship Meet held recently in Ghaziabad; -

(b) if so, the details thereof and the reaction of the Government thereto
along with the funds allocated for the purpuse;

(c) whether the Government has conducted any probe into the said
S i incident, if so, the outcome thereof and the follow-up action thereon;

(d) whether the Government proposes to frame any policy to lay down

" minimum standards for boarding, lodging, food and other facilities for

athletes at such events and also undertake inspections pefore the

" event to ensure compliance of such standards and if so, the details
thereof; and

(e) the steps taken by the Government to ensure that such incidents do

not recur in future?

ANSWER ' '
THE MINISTER OF STATE (INDEPENDENT CHARGE) FOR YOUTH AFFAIRS
AND SPORTS
(SHRI SARBANANDA SONOWAL)

(a)to(e) A statement is laid on the Table of the House.

ho
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STATEMENT REFERRED TO IN REPLY TO PARTS (a) 1O (e) OF THE LOK
SABHA STARRED QUESTION NO.484 FOR REPLY ON 28.04-2015 ASKED BY
DR. HEENA VIJAYKUMAR GAVIT AND SHRIMATI SUPRIYA SULE REGARDING
MISMANAGEMENT IN NATIONAL PARA ATHLETIC CHAMPIONSHIP MEET.

(a) Yes, Madan.

(b) & (C) The 15t National Para Athletics Championship was conducted by
the Uttar Pradesh paralympic Association from 20t to 22 March, 2015 at
Ghaziabad, U.P. under the aegis of pParalympic Committee of india (PCI), the
‘National Sports Federation (NSF) for Para Sports. The PCl was sanctioned an
amount of Rs.2.00 lakkhs as per approved norms of assistance to NSFs, to
supplement their resources for holding the event. J

] There were media reports about the pathetic infrastructure at the
venue and lack of hasic amenities for the athletes during the entire period of
the event.

Sports Authority of India (SAI) conducted an enquiry and
submitted its report to the Ministry. As per the report, the event was
‘organised at the Janhit Para Sports Academy, Govindpuram, Ghaziabad (U.P.)
which did not have facilities for conduct of a national championship and also
lacked allied facilities required for differentiy-abled athletes such as ramps,
disahled-friendly toilets, lodging facilities, etc. There was total lack of
planning in conlceptualisatinn and conduct of the event. '

) Based on the report submitted by SAl, a show-cause notice was
issued to PCl on 16-04-2015. The Govermnment received letter dated 15-04-
; 2015 from the International Paralympic Committee (IPC) suspending PCI with
T immediate effect for an unlirited period of time. Keeping in view the serious
5 complaints from different quarters including players and media, alleging
poor management in the conduct of the 45 Mational Para Athletics
Championship, 2015, enquiry report submitted by SAl and suspension of PGl
by the concerned International Federation, the Government suspended the .
recognition given to PCl vide order dated 22-04-2015 with immediate effect.
Further, in order to protect the interests of the para-athletes, the government
= has written to 1IPC on 22-04-2015 to either constitute an ad-ho¢ committee to
: :-::-_l work in place of PCI till a federation is granted recognition by IPC for para-

S sports In India or to authorise the Government to constitute such a
committee. : :

ol




Companies Act. Goverr.ment does not normally interfere in their day to day
activities which includes holding of various events. Also, Government
funding for such events is only supplemental in nature. Nevertheless,
Government- has issued instructions ‘making Jt mandatory for all NSFs to
conduct national championnships every year and it is incumhbent upon them
to draw-thg calendar of events well in advance and display it on their
website and aiso to take all measures for the smooth conduct of the
championship with a vision to empower the athletes to reach their optimum
 potential, In view of reéports of poor management at the 15% National Para
Athletics Championship the Govemment has also Issued instructions to ali
recognised NSFs #ar providing basic minimum facilities such as clean
drinking water, adequate number of clean toilets, proper lighting and fans in
the rooms for athletes, provision .of neat and clean linen, proper transport
facilities, provision of hygienic & healthy food, disabled friendly toilets and
playing arena for differently-abied athletes, creation of grievance ‘cell for
players for the entire duration of the event, separate change rooms and
toilets for boys and girls, round the clock first-aid facilities, etc. to the
Players and officials including physicaliy.challenged Sportspersons during
the conduct of various national and international events, These instructions
have been made an integral part of the National Sports Development Code of
India, 2011 (NSDC, compliance of which has been made mandatory for all

N8Fs, '

~(d) and (e) Madam, NSFs are autonomeous bodies registered under Societies/
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(Q. 484)
SHRIMATI SUPRIYA SULE : What happened in Ghaziabad was a very shameful

and a very unfortunate incident. As per the reply, the Ministry seems to have taken
action. I want an assurance from the hon. Minister that this sort of a thing never
ever happens because differently-abled people are very important and relevant
people in our society who are trying to participate with very little help,
infrastructure and coaching. I would ask the hon. Minister that all the
infrastructure in future, all of it, pan-India, should be inclusive and cater to all our
differently-abled sportspersons. They should have enough access to it. Does the
Ministry have any plan for giving special coaching to them because they do like to
go but there is reelllly. no coaching facilit;lz available?
SHRI SARBANANDA SONOWAL: Respected Madam Speaker, first of all, I
would like to thank the hon. Member of Patliament for bringing this particular
sensitive issue to the notice of the House. Whatever had happened in Ghaziabad is
a sorry state of affairs on the part of the National Sports Federation. It was a
demonstration of the act of mismanagement, negligence and irresponsibility. We
do agree with you on this issue. That is why, on our part, we have immediately
taken action against them. We have suspended the Federation. At the same time,
we have issued a show-cause for de-recognition. _

In the near future, to ensure that para athletes do not suffer from this kind of
a mismanagement or inconvenience, I have a special appeal to all the State
Governments and, at the same time, to the National Sports Federation also, to take
special care. As you know, ‘sports’ is a State subject for the development of
infrastructure facilities is the primary responsibility of the State Government. In
this regard, on our part, whatever best possible is there, we will always do it to the
fullest extent.

At the same time, for their better coaching, we have decided to set up a
coaching camp in Gandhinagar, Gujarat. It will provide international facilities for

all the para athletes in the country and also we have decided to include para

Hy



28.0470i5s - ' ' ;/9

athletes in the SAJ Training Centre as well as Special Area Games Centre so that
in the near future they get all possible facilitiés like the other athletes.

As youl know the Government always gives equal importance to both — able
athletes as wel] ag physically challenged athletes. Whatever cash award js given, it
15 equally given, Whatever amount we give to the able sportspersons, the same
amount is given to the differently-abled athletes also.

For your information, ag my hon. senior Colleague, Shri Tomar, has
informed me just now, in South Africa, wher the Blind Cricket Team of India won
the World Cup defeating Pakistan, at that time, our hon, senjor Colleagues, Shri
Ananth Kumar, Shri Tomar and myself went to the airport to recejve them, and
also on the saxﬁe.day, we have given the a cash prizes to 17 Cricketers. Similarly,
when they won 33 medals at Incheon Asian Garmes, they have also been given
cash awards on the same line.

HON. SPEAKER: Very good.

.~~~ SHRIMATI SUPRIYA SULE: One of the blind boys of that Cricket Team, which

you mentioned, was from my constituency and he was a part of that team. I know
that he Was felicitated by you.

One feels that ‘differently-abled’ méans Just oge ramp is good enough,
There are a ot of otiier requiremergts. So, would you get some special experts to

improve your infrastructure or at least give some guidelines to the States on how

you can make every sports facility available with the right interventions because

Just a reﬁnp 1s not enough? We ali believe that just adding one ramp means it is a
solution for all the problems being faced by the differentlyfabled people. We have
to make sure that they really feel included in this sports programme.
SHRI SARBANANDA SONOWAL: Madam Speaker, thfl:. Government is also
ruaning Special Centres for the Disabled in the country, | '
SHRIN.K. PREMACHANDRAN: Not ‘disabled’, but ‘differently-abled’.

HRI SARBANANDA SONOWAL: We are tunning the Special Centres for the

differently-abled and physically challenged athletes, ﬁs you have suggested, in the
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near future, whatever best modern facilities are there, they will be provided to the
s : i s it s v N

differently-abled athletes. That would be specially taken care of and that is a
matter which would be looked into.} 3
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SHRI SARBANANDA SONOWAL:'Madam Speaker, let me inform the House

‘ that some more consultations are required on this Bill. Therefore, this august

e =1
House will have to wait for some more time because this consultation stage is still
— —_—
| on.
e

DR. RATNA DE (NAG): There were media reports about the pathetic
infrastructure at the venue and lack of basic amenities for the athletes during the

entire period of the event, This has disturbed many. What to talk of giving extra
assistance to help the differently-abled sportspersons, they have not even been
prowded with fans, Water ramps, disabled-friendly toilets and lodging facilities.
Of course, the President of the Para Olympic Association was suspended. Is this

enough? Would the hon. Minister highlight as to what innovative efforts have

H5




28.04.2{15 ' ' /

been made in the aftermath of such shocking incident concerning differently-abled
Sportspersons during the Nationa] Para Athletic Championship Meet?
SHRI SARBANANDA SONOWAL: Respected Madam Speaker, this particular

matter has 'deeply affected us and that is why we have immediately conducted an

inquiry. We have sent a SAl'team to the spot. They have assessed the whole '

situation and reported back to us. On the basis of their report, we have suspended
the Federation and ajso issued show-cause for de-recognition. |

This is a teaching which they should learn from their own misdeeds. In this
august House, I would like to request all the respected Nationa] Sports Federations
_ to get united, in spite of having the infighting within themselves, It ts better to get
united for the betterment of the sports in the country. Despite their infighting, our
Government is 'always helping the players through SAI. sending them to the
different competitions. Whatever is taking place, it is because of the infighting
within the Federations, That is why, the people of the country want that
Federations should get united. The four important pillars of sports fraternity are
the Centra] Government, State ‘Governments, Indian Olympic Association and
Federations. We must get united; we must move together. Yesterday - you must
have gone thfough the report - the President of the International Olympic
Committee, Mr. Thomas Bach came to India. During our introduction, he has also
emphasised that autonomy and good governance should be ensured. Autonomy
and good governance must go hand in hand. That is why, the Government and our
Ministry is always respecting the autonomy of the Federation. But, at the same
time, the transparency and accountability must be there in the day-to-day affairs.

This is the desire of the people of the country, the sports lovers of the country.

hé
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MINISTRY OF YOUTH AI;FMRS'& SPbRTS
(DEPARTMENT OF SPORTS) .

LOK SABHA

UNSTARRED QUESTION NO. 3085
TO BE ANSWERED ON 15.03.2011

Irregularities in CWG

3085. SHRI NISHIKANT DUBEY:

Will the Minister of YOUTH AFFAIRS AND SPORTS be
pleased to state :

(a) the details of the stadia

where HOVA badminton courts
had b

cen laid during the recently held Commonwealth Games;

(b) whether there are reports of alleged embezzlement on the
purchase of HOVA courts for the badminton
said event;

stadium during the

(c) if so, the details thereof and the reaction of the
Government thereto; .

e o i Kd) whether the Central invé%iigating agency has found
irregularities in the tenders for the installation of kitchen and

sports equipments etc. at Major Dhyan Chand National Stadium;
and b

(e) if so, the details thereof and the action taken by the
Government against the persons found guilty? :

ANSWER
THE MINISTER OF STATE ( INDEPENDENT CHARGE ) FOR
YOUTH AFFAIRS & SPORTS
( SHRI AJAY MAKEN )

. (a) Organizing Committee (0C), Commonwealth Games 2010
has informed that Yonex Badminton Courts and not HOVA

H7




, Badminton Courtg were ret:omm'e.ﬁ_deci, by them. Accordingly,
B " BDA procured the Yonex Badmintor{/Courts and not Hova, courts,
) and, laid them at competition and training venues at Sirifort
| Sports Complex and Saket Sports Complex. .

(b).&,(c): No Madam, Does not arise,

organizing and conduct of the Commonwealth Games, 2010 and
lessons to be learnt for the future, This Committee has. already
. given its first Report to the Government on Host Broadcasting.
The final report is likely to be submitted to the Government by
31.3.2011. Comptroller ang Auditor General (CAG) has

respect of the CWG-D 201g, Besides, other agencies, such as,
Central Bureay of Investigation (CBI), Enforcement Directof_até,
Income Tax Department, are also reported fo be making
investigations as per their mandate.

Thwkw ke ww
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GOUERNMENT OF INDIA

MINISTRY 0F URBAN DEVELOPWIENT

i I.OK snm-m

UNSTARRED QUESTION NO. 32006

o M r:-vy¢- o

TO BE ANSWERED ON MARCH 15, 2011

.....

MAINTENANGE OF STADIA BY CPWD

No 3206 SHRI PRATAPRAO GANPATRAO JADHAO.

W“I‘ thﬂ MINISTER OF URBAN DEIVELGPMENT hﬁ plensed to
state: . .

(a) ‘the" numhm’ of cases of negllgence on the part of the Central
Public Works Dapartment dn . the. maintenance ‘of Stadia
constructed for- ‘the cummonwealth Games which have come to
Ilght- .

(b) the Instltutlonslpemons responslhle for the pathetlc condition
of the stadia; and

(¢) the detalls of stadia whlch were not used during the

Commonwealth Games though gnmes were schedulnd to be held
there alongwith the reasons therefor?

ANSWER

THE MINISTER OF STATE IN THE MINISTRY OF URBAN
DEVELOPMENT
(SHRI SAUGATA ROY)

(a) to (c) : The information Is being collected and will be laid on
the Table of the Sabha. g )
r-_fr_ﬂr____ﬂﬂ_,._————— ——————
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GOVERNMENT OF INDIA
MINISTRY OF YOUTH AFFAIRS AND SPORTS
(DEPARTMENT OF SPORTS)

LOK SABHA
UNSTARRED QUESTION NO. 916
TO BE ANSWERED ON 14.08.2012

Dope Offenders
916. SHRI AHIR VIKRAMBHAI ARJANBHAI MAADANI:

Will the Minister of YOUTH AFFAIRS AND SPORTS be
pleased to state:

(a) whether a large number of athlei;es and cricket players
were found positive in dope tests;

(b) if so, the details thereof during each of the last three years

and the current year, sports discipline-wise including cricket
players)

b

(c) the detalils of the action taken against such sportspersons
so far, sports discipline-wise;

(d) the remedial measures being taken by the Government to
stop this menace;

{e) whether a single member Committee set up to investigate

Incidents of alleged doping among sportspersons has submitted
its report to the Government; and '

() if so, the findings of the report alongwith the action
taken/being taken by the Government on the basis of the report?

ANSWER

THE MINISTER OF STATE (INDEPENDENT CHARGE) FOR
YOUTH AFFAIRS AND SPORTS
(SHRI AJAY MAKEN)

(a) & (b): No, Madam. The number of athie
dope testing In the last three years a
2012 is 367. The sports discipline
As Board of Cricket Gontrol of Ind
an agreement with World Anti Do

tes found positive In
nd current Vear upto July
:wise detalls are at Annexure.
ia (BCCI) has not entered into
ping Agency (WADA), National

“5b




Anti Doping Agency (NADA) does not undertake dope testing of

cricket players. o
() Out of 367 positive cases sanctions have been impose

297 cases by the Anti Doping Bisciplinary Panel since January
2009, ' .

(d) The remedial measures taken/proposed to be taken by
NADRA to curb doping in sports are ag under:- '
{)  Education/Outreach progamme - NADA has printed ﬂﬂf’iﬂ?
Control handbooks, In five different languages, i.e. English, Hmdl,
Telgu, Tamil ang Malayalam for distribution amongst Sports
Authority of india (SAl) Centres, Nationaj Sports Federations
{NSFs), School -eventsfchanhpionshipa, Sportspersons, Coacheg
and Support Personnel through ang during conduct of seminars
at various institutes, _ - :

(i)  For the veayr 2\?312-2013,' A total of a5 Programmes have
been planned on the Education and Qutreach Rrogramme,

(i) Burprise checking of rooms of athletes, coaches ang

Support personnel ag fraining institutes ang surprise collection of
Samples,

{e) & (f); The single member Committee seg up to investigate» |

incidents of alleged doping among Sporispersons hag submitted _
IS report to the Government. The fing f '
p me wg of the report Is under

5
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- ANNEXURE

ANNEXU

UNSTAR:EDREFERRED TO IN REPLY TO (a) AND (b) OF THE LOK SABHA
QUESTION NO.916 FOR 14.08.2012 ASKED BY SHRI AHIR

NBHAI MAADAM REGARDING DOPE OFFENDERS

VIKRAMBHAI ARJA

52

m;- ‘ SPORTS DISCIPLINES NUMBER OF POSITIVES
2012 Sub total | ganction
2009 20410 2011 (UPTO | Discipline Imposed
JULY) “wise
i G \ATHLETICS 12 18 25 28 80 59
\ 2, \BASKET&ALL - 01 01 . 02 ne
l 3. \ BODYBUILDING 29 02 04 03 38 38
\ 4. \Boxmﬁ 04 06 11 08 29 28 .
r 5, \t_:vcum; 03 v 02 e 05 03
6. | EQUESTARIAN = = 02 = 02 02
k 7 lFOOTBALL i . 02 = 02 02
\ HOCKEY - 04 - 01 02 02
JUDO 02 02 02 01 o7 o7
10. \mnnnm wen 32 21 - 53 29
KAY & CANOEING - - ot 03 04 04
NETBALL - - u 01 01
POWERLIFTING 02 12 1 02 27 27
ROWING - - 02 02 na dz
RUGBY b o1 o s = o
| sHoOTING 2l — LS ot e i
rsorrmums ’ o 04 X ) P o
| swimmING 04 on S i e =
| TAEKWONDO b 2 = o =0
| TRIATHLON = = o = = -
[ 21 l‘ VOLLEYBALL g o1 o1 = o o
: 22 WEIGHTLIFTING 0
\723. ' WRESTLING 0: :: e ® 64 w
24. | WUSHU - B 7 i 0 26 i
\ﬁzs. | PARALYMPIC(ATHLETICS) i __- iy 01 01 00
& | Total T e = 02 02 00
0 L T 367 207
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GOVERNMENT OF INDIA
MINISTRY OF YOUTH AFFAIRS & SPORTS
(DEPARTMENT OF SPORTS)

LOIK SABHA

UNSTARRED QUESTION NO.1680
TO BE ANSWERED ON 16/12/2013
e ’ [

oo ' District Level Sports Schools

- 1680, SHRI D.I. SURESH:

Will the Minister of YOUTH AFFAIRS AND $PORTS
be pleased to state:

~(a) whether the Government has any proposal to establish sports

schools in every district in the country;
(b) if so, the details thereof and the number of such schools

established so far, State-wise;
(c) whether the Government has received any proposal to establish
such schools from various States including Karnataka; and

(d) if so, the details thereof and the response of the Government
thereto? ' '

ANSWER
THE MINISTER OF STATE (INDEPENDENT CHARGE)
FOR YOUTH AFFAIRS & SPORTS
(SHRI JITENDRA SINGH)

. (a) to (d) It is proposed to devel i

e ! 2 op a District Le ¢

I (EIIZ‘STE_Tm every district of the country so as to id\;el_fSporls e
sporting talent in the country. The Wh(ﬂWﬁv
conceptual stage, Hence, no details can he provid;ZCtt tl

s_still at the
his junctyre.
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. : Appendin- X1
GOVERNMENT OF INDIA
MINISTRY OF YOUTH AFFAIRS AND SPORTS
(DEPARTMENT OF SPORTS)

" LOW SABHA
STARRED QUESTION MO.121
TO BE ANSWERED O 02.12, 2014

Promotion of Athletics

*24. SHRI IGC, WENUWGEOPML:
SHRI 1.0 SURESH:

Will the Minister of YOUTH AFFAIRS AND SPORTS be pleased to
state:

(a) the details of programmes/schemes implemented to promote
athletics and the number of training centres set up during each of the
last three years and the current year, S$tate/UT-wise; '

(b) the number of athletes benefited therefrom during the above
period; :

(¢) whether the Government proposes to tap rural talent and provide
training to such atheletes in the country and if so, the
details thereof; and ‘

(d) the steps proposed to

be taken by the Government to promote
sports in the country?

ANSWER

THE MINISTER OF STATE (INDEPENDENT CHARGE) FOR YOUTH
AFFAIRS AND SPORTS =~
(SHRI SARBANANDMA SOMNOUMALY

(a) to (d): A statement is laid on the Table of the House.
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STATEMENT REFERRED TO IN REPLY TO PARTS (a) TO (d) OF LOK
SABHA STARRED QUESTION NO. 121 TO BE ASWERED ON 02.12.2014

REGARDING PROMOTION OF ATHLETICS ASKED BY SHRI K.C.
VENUGOPAL AMDSHRI D.1K. SURESH.

(a) Various schemes of Department of Sports, Government of India
and Sports Authority of India pertaining to promotion of sports, inter-

alia, include Athlatics as well. The main schemes in this regard are as
follows :-

(i) Schemes of Department of Sports, Government of India -

(a) Scheme for Assistance to National Sports Federations (NSFs)
(b) National Sports Development Fund (MNSDF)

(e) Rajiv Gandhi Khel Abhiyan (RGIKA)

(d) Urban Sports Infrastructure Scheme (VSIS)
(e) Scheme of Human Resouwrce Development in Sports (HRDS)

(i) Schemes of Sports Authority of India (SAl)

a) National Sports Talent Contest (MSTC)
b) Army Boys Sports Company (ABSC)

c) Special Area Games (SAG)

d) SAl Training Centres (§8TC)

‘@) Centre of Excellence (COE)

The details of the above schemes are enclosed as Annexure.

SAl has set up a WNational Academy

in Sprint and Jumps at
Thiravananthapuram during the said period.

(b) The total strength of trainees in athletics dlsclpﬁme under various
schemes of SAl year-wise is as follows-

S.N. | Year No. of trainees
1. 201112 16147
2. 2012-13 1295
3. 201314 1206
4. 2014 - 15 1315
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W&*-uremyer a large number of other sportspersons have also benefitfted
chemes of thig Ministry and SAl including the medal winners
' athletics in Asian Games and Commonwealth games, 2014,

(¢)  The Government and SAl are  already doing the same thmugh

various schémem namely Rajiv Gandhi Khel ﬁkbhiyan,_wational Sports
Talent Contest {NSTC), Army RBoys Sports Company {ABSC), Bpﬁcﬁal_
Area Games (BAG) and SA) Training Center schemes.

(d)  Development of sports in the country is
are taken from time-to-time for broaed-
excellence §n Bporis,

an ongoing process, Steps
basing of sports, promotion of
up-gradation of training centers and skill
development in sports, ote, I[L‘ﬁurifﬁgg this year's budget, the Tfollowing new
schemes / inftiatives for Sports have been announced:

(B Setting up of Mational Siports University in Manipur.

(I National Sports Talent Search Scheme,

(itl) Renovation and  creation
Jammu & Washmir,

(FV}  Organization of Sports competitions

(V)  Setting up of Sports Academics,

of sports infrastructure facilities in

in Himatayan region.

AU N R
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Annexure

—

ANNEXURE REFERRED TO IN REPLY TO PART (a) OF LOK SABHA STARRED
QUESTION NO. 121 TO BE ASWERED ON 02.12.2014 REGARDING PROMOTION OF
ATHLETICS ASKED BY SHRI K.C. VENUGOPAL AND SHRI D.K. SURESH.

Salient features of the Schemes

1. Salient features of the main schemes of Department of Sports pertaining

to promotion of sports are as follows:-
|

(i) Scheme of Assistance to National Sports Federations (NSFs) for conduct of
National Championships at Senior, Junior, Sub-Junior level for men and

- women,. conduct of international tournaments in India, participation of

sportspersons " in international sports competitions, ovganizing coaching

camps, engagement of foreign coaches, and procurement of sports
equipment. - '

(if) National Sports Development Fund (NSDF) The objectives of the fund
include financial assistance for promotion of sports; financial assistance to
individual sportspersons for achisving excellence at national and international
level; development of infrastructure for promotion of excellence in sports;

supply of sports equipments;. research and development studies for providing
support to excelience in sports.

(iti) Rajiv Gandhi IChel Abhiyan (RGKA): a Centrally Sponsored Plan Scheme,
launched on 21st February 2014 in place of Panchayat Yuva Krida aur hel
Abhiyan (PYKIKA), involving an estimated outlay of ahout Rs. 9000 crore
spread over the remaining 3 years of the 12th 8 13% Five Year Plans. Under
the Scheme, Integrated Sports Complexes are to be constructed in every rural -
block panchayat of the country. Each Sports coriplex will cost Rs. 1.78%5 crore
and have 11 outdoor and § indoor games with Hewnibility to choose 3 local
games within the limit of 16 games. Scheme of RGKA also provides for sports
competitions for youth at block, district, state and national levels. Schema
also provides for competitions for Mational Championship for Wmmwp, MNorth

East Games and Sports Competitions for Left Wing Extremism (LWE) affected
areas.

(iv) Urban Sports Infrastructure Scheme, introduced in :E(MO-M', envisages
development of playfields by the State Governments through Playfield
Associations, coach development program through Central and State
Governments, creation of infrastructure including laying of artificial turfs for
hockey and athletics, and construction of multi-purpose hall. Under the

Scheme, State Governments, local civic bodies, schools, colleges, unlversities
and sports control boards are eligible for assistance.
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(v) Scheme of Human Resource Development in Sports: The Ministry of Youth
Affalrs & Sports have revised the existing ‘Scheme relating to Talent Search &
Training’ and renamed It as ‘Bcheme of Human Resources Development in
Sports’. Under the revised Scheme, fellowships are granted for attending
courses abroad in sports sclences and sports medicine for the overall
development of sports and games in the country. The scheme also provides
assistance to coaches and referees / judges to upgrade knowledge /
acgreditation level and assistance for participation in and conduct of seminars
- inindia, etc, '

2. Salient features of the main schemes of Sports authority of India
pertaining to promotion of sports are as follows:-

{i} NATIONAL SPORTS TALENY COMTEST SCHEME {MSTC) - National Sports
Talent Contest, (NSTRQ) Scheme is for spotting talented young chiidren in the
age group of 814 years from schoels and nurturing them by providing
scientific training, '

(i)  ARMY BOYS SFORTS COMPANY SCHEME {(ABSC)

The main objective of the Scheme is ta achieve excellence at international
levels by making use of good infrastructure and efficient administrative and
disciplined environmant of the #frmy. The Scheme is a joint venture of the
Army and Sports Authority of India. Boys In the age group of 816 years of age
are inducted under the Scheme., After attaining the required age of 1712 years,
- select trainees are enrolied In the Indian Army.

(111} SAl TRAINING CENTRES {(BTGC)

In order to groom junior levej sports persons in the age group of 12 to 18; SAl
Training Centres have been established, for which the State Government are
required to provide all the infrastructure facilities, SAI on its parts operates
the Scheme by providing bearding / lodging, scientific training to the selected

trainees/ equipment support, competition exposure and . minor current repairs
of the infrastructure etc. .

(v} SPECIAL AREA GAMES SCHEE (SAG)

_- | Special Area Games (SAG) Scheme of SAI aims at scouting natural taient for
modem competitive sports and games from inaccessible tribal, rura'l andgd
coastal areas of the country and nurturing them scientifically for achleving
excellence in them. Undey this Scheme, Cenfres are started In consultation
N with the State Governments/ UT Administration with infrastructure like playing
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fields, indoor halls equipment support/ coaches etc. entirely funded hy,ﬁi\ll
Ministry. The Scheme also envisages tapping of talent from indigenous games
and martial arts and also from reglons/ communities, which are either
genetically or geographically advantageous for excellence in a'parti}:ular
sports discipline. The main ohjective of the Scheme is to train meritorious
sports persons in the age group of 1218 yenrs, with age being relaxed in

exceptional cases, The scheme covers & number of disciplines Including
Athletics.

(v)  GENTRE OF EXCELLEMCE SCHEME (COE)

The SAl Scheme of Centres of Excellence envisages induction of talent in the
age group of 42 to 25 years those with promising performances in the
National Competitions for further scientific training at the Regional Centres of
sAl for 330 days in & year. They are, provided with the state of art factlities,
equipment and scientific back up along with specialized training. These
Centres of Excellence operate as regular coaching camps for the best
available talent in India and provide concurrent layers of skilled sports
persons, giving a wider choice of talent and continuity for selection to

National Teams and provide alternative second and third optlons for the
National Teams. ' '

W ke ol b
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11.06 '4 hrs.
ORAL ANSWERS TO QUESTIONS

HON, SPEAKER: Q. No. 121 - Shri K. C. Venogopal — Not Present
Shri D. K. Sure h.—Not Present

Shri Ganesh Singh

... (Interruptions)

A srenet @ o g Sft, oA sy byl

(Q.121)
St morer Rig ¢ eremer wEen off, # emues wemw ¥ AT HA WEED O W ST AT §

5 e sRrET A G S BT W ST T S € S g sl st @
S B .. (erEe) YT TEd @ S 91 e 21 (@) A o dedw 8 e
FemRy # AR fee 5 Wel 3w e SR o ardeT ow e g s e
WwE D el @ o W wve gl (@EEm) afer ufemel @ afwee 3 @ fag
SHIREHN B dgd 981 Al € ... () # A A O ¥ gE S =R § R e
NI RFR B1S Va7 iR S eAN WEEl, Wi T & W wie ol @ 87 ... (eraer) #
s Frdes @var € e O ofeelt @t @it 3 e HeEg @Y .. (eraET)

SHRI SARBANANDA SONOWAL: Madam Speaker, the hon. Member has been

taking so much of initiative to promote sports in his constituency.

(Interruptions) 1 am thankful to him and assure him that we can set up a sub-centre

of SAL. This matter will be looked into. ... (Interruptions)
11.07 hrs, |

At this stage, Shri Kalyan Banerjee and some other hon. Members came and stood
on the floor near the Table.

... (caET)
I ey ¢ A ol 3EAT |

... (aET)

€o




TP SH3 3 ¥ Y A B am 4 B Ry o wrm o o ) e 4
.+ (e ﬁ#ﬁvﬁa%awaémﬁ@nﬁiﬁﬁaga%mﬁm%r ... (raeT)
ST AT ¥ M gwh T A s T B (e A om P & o ey
TN T R e Aefre & (@) Those boys and girls who secured a medal
at the national level in the secondary and ssnioi' secondary should be given

scholarships. ...(zrgar) g BEAYRT § 9 =Y, because they are from humble

i (@) We can collect money through charity and give scholarships to
them.... (Frasm) w-wmﬁﬂwaﬁi’@aﬁ‘sﬁ?ﬂﬁlﬂ?%ﬁﬂﬁm TS e ¥ e
AT W FRA A q=T Y BN et a7 . (e a8 KT STy wee 1. ()
SHRI SARBANANDA SONOWAL: Madam Speaker, for a meritorious sports
person, this Ministry is always taking a positive initiative to encourage them.
Definitely this matter will be looked into. ... (Intervuptions)
" HON. SPEAKER: Shrimati Hormamatim
- (AT

€)

Q-

02. 1242014 ' ’ 14/

HRI CR. CHAUDHARY : Hon. Speaker, thank yoﬁ very much for giving me an
opportunity. .. (@mur) ¥ ardry W= ot ¥ anges WG Y a1 T T § fF w D
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GOVERNMENT OF INDIA
MINISTRY OF YOUTH AFFAIRS AND SPORTS
(DEPARTMENT OF SPORTS) |

" LOK SABHA
STARRED QUESTION NO.121
TO BE ANSWERED ON 02.12. 2014

Promotion of Athletics
w21, O SHIRL ICC, VENUWEOPML: ;
SHRD DG SURESH:

Will the Minister of YOUTH ﬂFFﬂLIR&.ﬁ AND SPORTS be pleased to
state: :

s/schemes implemented to promote

(a) the details of programme
centres set up during each of the

athletics and the number of training
last three years and the current year, State/UT-wise;

(b) the number of athletes benefited therefrom during the above
_period',

(¢) whether the Government proposes to tap rural talent and provide

training to such atheletes in the country and if so, the

details thereof; ancl

(d) the steps proposed to be taken by the Government to promote

sports in the country?
ANSWER
THE MINISTER OF STATE (INDEPENDENT CHARGE) FOR YOUTH

AFFAIRS AND SPORTS
(SHRI SARBANANDA SONOWAL)

(a) to (d): A statement is laid on the Table of the House.

gL




i e
. ’ﬂ.\
STATEMENT REFERRED TO IN REPLY TO PARTS (a) TO (d) OF LOK
SABHA STARRED QUESTION NO. 121 TO BE ASWERED ON 02.12.2014

REGARDING PROMOTION OF ATHLETICS ASKED BY SHRI K.C.
VENUGOPAL AMNDSHRI .1£. SURESH.

(a) Various schemes of Department of Sports, Government of India
and Spoits Authority of India pertaining to promotion of sports, inter-

alia, include Athletics as well. The main schemes in this regard are as
follows :-

(i) Schemes of Department of 'E'»{r)mtts, Government of India -

(a) Scheme for Assistance to National Sports Federations (NSFs)
(b) National Sports Development Fund (NSDF)
(¢) Rajiv Gandhi Khel Abhiyan (RGIA)

(d) Urban Sports Infrastructure Scheme (USIS)

() Scheme of Human Resource Development in Sports (HRDS)

(ii) Schemes of Sports Authority of India (SAL)

a) National Sports Talent Contest (NSTC)
b) Army Boys Sports Company (ABSEC)

c) Special Area Games (SAG)

d) SAl Training Centres (8TC)

e) Centre of Excellence (COE)

The details of the above schemes are enclosed as Annexure.

8Al has set up a MNational fAcademy

in Sprint and Jumps at
Thiruvananthapuram during the said period.

(b) The total strength of trainees in athletics discipline under various
schemes of $Al year-wise is as follows-

S.N. | Year No. of trainees
2011-12 1617
2. 201213 1285
a2 201314 1206
4. 2014 - 15 1315
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W@;ammmr a large number of other sportspersons have also benefitted

fmm the s;chamms_ of this Ministry and SAj including the medal winners
' athletics in Asian Sames ang GCommonwealth games, 2014,

(©) The Government and Mn are already doing the same through

various schemes namely Rajiv Gandhi Khel Abhiyan, National Sports
Talent Contest (MSTE), Arpmy Boys Sports Company {ABSC), Special
Area Games (SAG) and SA Training Center schemes.

- {d) Development of sports in the o
are taken from time-to-time for
excellence in sprts,

ountry is an ongoing process. Steps
broad-basing of sports, promotion of
p-gradation of training centers and skill
development in sparts, ete, During this year's budget, the following new
schemes | initiatives for Sports have heen anmmounced:

(1) Setting up of National Siports wnﬂwam'ﬁi‘lty in Manipur.
(1) National $ports Talent Search Scheme.

() Renovation and creation
' Jammu & Mashmir,

(IV) OCrganiration of Bports competitions
(V)  Setting up of Sports Acatiemies,

of sports infrastructure facilities in

in Mimalayan region.
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Annexure

—

ANNEXURE REFERRED TO IN REPLY TO PART (a) OF LOK SABHA STARRIED
QUESTION NO, 121 TO BE ABWERED OM 02.12.2014 REGARDING PROMOTION OF
ATHLETICS ASKED BY SHRI ILC. VENUGOPAL AND SHRI D.K. SURESH,

Salient features of the Schemes

g [ Salient features of the main schemes of Department of Sports pertaining
to promotion of sports are as follows:-

(i) Scheme of Assistance to National Sports Federations (NSFs) for conduct of
National Championships at Senlor, Junior, Sub-Junior level for men and
-women,. conduct of international tournaments in India, participation of
sportspersons in interational sports competitions, organizing coaching

camps, engagement of foreign ccaches, and procurement of sporis
equipment.

(ii) National Sports Development Funad (NBDF) The objectives of the fund
include financial assistance for promotion of sports;) financial assistance to
individual sportspersons for achieving excellence at national and international
level; development of infrastructure for promotion of excellence in sports;

supply of sports equipments; research and development studies for providing
' support to excellence in sports.

B (iti) Rajiv Gandhi iKhe! Abhiyan (RGKA): a Centrally Sponsored Plan Scheme,

' launched on 21st February 2014 in place of Fanchayat Yuva Krida aur Khel
Abhiyan (PYKKA), involving an estirmated outlay of about Rs, 9000 crore
spread over the remaining 3 years of the 12¢th & 13" Five Year Plans., Under
the Scheme, Integrated Sports Complexes are to be constructed in every rural
block panchayat of the country. Each Sports complex will cost Rs, 1.765 crore
and have 11 outdoor and § indoor games with flexibility to choose 3 local

games within the limit of 16 games. Scheme of RGKA als

50 provides for sports
competitions for youth at block, district, state and national levels. Scheme

also provides for competitions for National Champlonship for Women, Morth

! East Games and Sports Competitions for Left Wing Extremism (LWE) affected
areas. '

4 (iv) Urban Sports Infrastructure Scheme, introduced in 2

development of playfields by the State Governments
Associations,

010-11,; envisages
through Playfield
coach development program through Central and State
. " Governments, creation of infrastructure including laying of artificial turfs for
4| hockey and athletics, and construction of multi-purpose hall. Under the

Scheme, State Governments, local civie bodies, schools, colleges, universities
and sports control boards are eligible for assistance. '

oy
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(v} Scheme of Human Resource Revelopment In Sports: The Ministry of Youth
Affairs & Sports have revised the existing ‘Scheme relating to Talent Search &
Training’ and renametl it as ‘Scheme of Human Resources Development In
Sports’. Under the revised Scheme, fellowships are granted for attending

Courses abroad In sports sclences and sports medicine for the overafl”

development of sports and games in the country. The scheme also provides
assistance to coaches and referces / judges to upgrade knowledge /
accreditation level and assistance for participation in and conduct of seminars
in india, ete. )

2. Salient features of the main schemes of Sports authority of India
pertaining to promotion of sports are as follows:-

{i) NATIONAL SPORTS TALENT CONTEST SCHEME (NSTC) - National Spaorts
Talent Contest, (NSTC) Scheme is for spotting talented young children in the

age group of B-14 years from schools and nurturing them by providing
scientific training.

(i) ARMY BOYS SPORTS COMPANY SGHEME (RBSC)

The main objective of the Scheme is to achieve excellence at international
levels by making use of good infrastructure and efficient administrative and
disciplined environment of the #Army. The Scheme is g joint venture of the
Army and Sports Authority of India. Boys in the age group of 8-16 years of age
are inducted under the Scheme. Affer attaining the required age of 1712 years,
select trainees arve enrolled in the fndian Hrmy, '

{111} SAI TRAINING CENTRES (8TC)

Ih order to groom junior level sports persons in the age group of 12 to 18, SA)
Training Centres have been established, for which the State Government are
required to provide all the infrastrcture facilities, SAl on its parts operates
the Scheme by providing boarding / lodging, scientific tralning to the selected
trainees/ equipment support, competition exposure and . miner current repairs
of the infrastructure etc. . '

(lv) SPECIAL AREA GAMES SCHEME (SAG)

Special Area Games (3AG) Scheme of SAI aims at scouting natural talent for
modem competitive sports and games from inaccessible tribal, rural andg
coastal areas of the country and nurturing them scientifically for achieving

excellence in them. Under this Scheme, Centres are started In consuitation
with the State Governments/ UT Administ
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fields, indoor halls equipment support/ coaches etc. entirely funded hy,ﬁflll
Ministry. The Scheme also envisages tapping of talent from indigenous games
and martial arts and also from regions/ communities, which are either
genetically or geographically advantageous for excellence in a particular
sports discipline. The main objective of the Scheme is to train meritorious
sports persons in the age group of 12-18 yenrs, with age being relaxed in

exceptional cases. The scheme covers a number of disciplines including
Athletics.

{v). GENTRE OF EXCELLENCE SCHEME (COE)

The SAl Scheme of Centres of Excellence envisages induction of talent in the
age group of 12 to 25 years those with promising performances in the
National Competitions for further scientific training at the Regional Centres of
SAl for 330 days in a year. They are, provided with the state of art facilities,
equipment and scientific back up along with specialized {raining. These
Cenires of Excelience operate as regular coaching camps for the best
available talent in India and provide concurrent layers of skilled sports
persons, giving a wider choice of talent amd continuity for selection to

National Teams and provide alternative second and third optlons for the
National Teams.
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11.06 Y2 hrs.
ORAL ANSWERS TO QUESTIONS

HON. SPEAKER: Q. No. 121 - Shri K. C. Venogopal — Not Present
Shri D. K. Suresh. — Not Present

Shri Ganesh Singh

... (Interruptions)

A ST ey féE ofl, puan g yfeu|

(Q.121)
s over R : wree wEigan o, F S wWEm & AEA G A HERy S W ST ATEd §

o <o SRS < e & Ry o wrbww e ST & S gmgwER ol e o
SR ] .. (@) Yar agd € n 3w 61 ferr ¥ (@EE) § o i & 6w,
qemey ¥ R fred 5 el ¥ e gt SRR B e B ver g N fafie
e B Wl BT amAeE N Haar gl (@) AfeT aRemel @ wfem 3 @ f
SR @ a5 a9 B 21 ... (@awm) F A we S X q S we § e wn
ARE TR B Va1 R B BAN wa, e wH & wier o W@ 87 .. (e #
ST Priee e & R 3 st o dr ¥ e e W L (e

SHRI SARBANANDA SONOWAL: Madam Speaker, the hon. Member has been

taking so much of initiative to' promote sports in his constituency.

(Interruptions) T am thankful to him and assure him that we can set up a sub-centre
pEsnGEsS

of SAL This matter will be looked into. ... (Interruptions)
11.07 hrs.

At this stage, Shri Kalyan Banerjee and some other hon. Members came and stood
on the floor near the Table.

... (@raE)

nm:ﬁnsfm&r: A Yl FEAS |

... (TEET) -
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‘/SJC,R. CHAUDHARY : Hor. Speaker, thank you very much for giving me an

Opportunity. .. (rgur) & wedr A= o 3 AE A P A ST we § f5 twr o
mzﬁma:awwaﬁwwﬁméwmaﬂﬁmmamvﬂwwar
...(=Taum) ﬁﬁﬁﬁwﬁm%wﬁ@mwﬁm%i ... (eaaaT)
mmﬁmmaﬁﬁamm%m(mw)ﬁwmﬁéﬁ%ﬁ;m‘rﬁr
T S WM dsforee § . (o) Those boys and girls who secured a meda]

at the national level in the secondary and senior secondary should be given
scholarships. ... (erae) gy BT & S R becayge they are from humbie
and poor background. ... (araur) wet & FRTIT B ol 7o I TN () o

?I...(E’J?IEJT?) We can collect money through charity and give scholarships to
them....(erem) w1 wrore feremy @ =it aﬁs‘aﬂmm%ﬁﬂww UE i # e
TS T FRY T gt By SR et W7 . (enae) wm A7 sy W B, (@)
SHRI SARBANANDA SONOWAL: Madam Speaker, for a meritorious sports
person, this Ministry is always taking a positive initiative to encourage them,
Definitely this matter will be looked into, ... (Unterruptions)
HON. SPEAKER: Shrimati Hemamalini,

| . (@)
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GOVERNMENT OF I[NDIA
MINISTRY OF YOUTH AFFAIRS & SPORTS -

LOK SABHA

UNSTARRED QUESTION NO.5563
TO BE ANSWERED ON 28.04.2015

Schemes for Promotion of Athietics

5563, SHRI SIRAJUDDIN AJMAL:

Wil the Minister of YOUTH AFFAIRS AND SPORTS be pleased to state:

(a) whether the Government has appointed a high powered panel to

- ~rationalise various schemes for the welfare of Youth and Promotion of

M:Metucs,
(b) if se, the details thereof;

(¢) the details of programmes/schemes implemented to. promote athletics
and the number of training centres set up for the purpose along with tha
number of athletes benefited therefrom during each of the last &hree vears
and the current year, State/UTwise;

(d) whether the Government proposes to tap rural talent and provide training
to such athletes in the country; and '

(@) if so, the detalls thereof and the steps proposed to be taken by the
Government to promote sports in the country?

ANSWER

THE MINISTER OF STATE ({NDEPENDENT CHARGE)
FOR YOUTH AFFAIRS AND SPORTS
(SHRI SARBANANDA SONOWAL)

(@) & (b): Yes, Madam. A Committee each has been formed in Department
of Youth Affairs and Depa 74 s under the Chalrmanship of

ﬁecrata outh Affairs) and Directc: General, Sports Authority of India (SAI)

respectively to rationalize various schemes for the welfare of Youth and
{c) The primary responsibility for the development and promotion of a
sports discipline rests with the State Gowemmems and the concerned
recognized National Sports Federation (NSF), which in the case of athletics
is the Athletics Federation of India (AFl). The Govermment supplements the
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-eﬁﬁ@n’ﬂ:s @‘E the NSFS foyr ﬂwovﬁdmg ﬁﬁnanncuaﬂ assistancs ﬁ@n" holding -

national/internationsl sports  events  in india, paa‘ﬁﬁcnpaﬁﬁ@n @f
Sp@ﬂsp@mmsﬂkeams in international sports events ahmaeﬁ, &raumngic@achmt
of national level sporﬂsp@a‘smmsf&eams through Indian and foreign coaches,

procurement of equipment and consumables etc. as per agreed L@wg Term
Development Plans. :

At State level, It is the responsibility of state level federations and the
concerned State Governmenis to develop various sports disciplines. Apart
from this, the Sports Auwthority of india is running the following promotional
schemes in which athletics is one of the disciplines and training by
experienced coaches with scientific back up is provided to the players to
achieve excellence at nationdlinternational level:

{1) National Sporis Talent Scheme (NSTC)
(2) Arnty Boys Sports Company (ABSC)

{3) SAt Training Centre (STC)

{4) Special Area Games (SAG)

(5) Cemntre of Excellence (COE)

SAl has sports promotion schemes whem training in the disciplines of
Athletics [s imparted. These schemes are :

¢ National Sperts Talent Contest
*» Ay Boys Sports Companies

°  3Al Training Centres,

* Special Area Games,

o Exteonsion Centres of STC/SAG
* National Sports Academies

Scheme-wise and Centre-wise details of Athletics discipline for the last '
S years is provided at Annexure. The Induction process for year 201516 has -

Just started. Therefore, no figures can be presented for the current year.

{d} & (@) The Government taps rural talent through Annual Sporis
Competitions under Rajiv Gandhi Khel Abhlyan (RGIKA) Scheme. The talented
youth identified duwring National Level Sports Competitions wnder Rajiv
Gandhi Khel Abhiyan are considered for admission under various Sports
Authority of India (SAl) schemes, if found otherwise eligible. The Sports
Authority of India aise spotz and nurtures athietes from all sections @f the
society. s catchmem avea includes ruwal and tribal areas.

Ministtry has also launched MNational Sports Talent Search Scheme

(N8BT ES), which aims to identify the sporting talented children (Both Boys and -

Girls}) in the age group of 8-12 in schools all over the eountry by conducting &
battery of tests at each selection level on student in each school of bleck
and develop them so as (o erable them to participate in Mational and
International sports events. The guidelines for the above scheme have been




issued to all the Principal sscratammacmtaw uf snmrts of all States/UTs on

i} Fehmary, 2015. The scheme is proposed to be implemented from 2015-
‘o onwards.

2000 children (1000 boys and 1000 girls), who will be identified under 3
NSTSS, will be admitted for further training in the followling schemes: . i
(1) Jumior Sports Academies
(2) State Sports Academies/Sports Hostels run by State Governments
(3) State Sports Scholarships
(4) Btate Sports Schools =
(5) Central Sports Schools and
(68) Sports Tralning Centre (STC)/Special Area Games (SAG) of Sports
Authority of lndia (SAN).

R tdr Yy
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ﬂNNE%URE R@FERRED TO N REPELY TO 'PART ch OF THE WOX %:«BHA
UNSTARRED QUESTION No. 5563 FOR 28. 04.2015 ASKED BY SHR! SIRAJUDDIN

AJMAL, HON'BLE MEMBER OF PARLIAMENT, LOK SABHA REGARDING SCHEMES
EOR PROMOTION OF ATHLETICS ’

5

DETAILS OF SAI SCHEMES TRAINEES IN ATHLETICS DISCIPLINE LAST THREE VEARS

T wsre T Bxt. of
Scheme ABSC | STC |SAG | STC/ COE | NSA | TOTAL| .
Schools ) . SAG
Boys ol 127] 346 73 0 41| - 0| 587
Residential | O .0 ol 164] 58 0 70 0 292
t i 87
2612+ | Total 0| 127 510 | 131 o 11 0 9
2013 : Boys 30 0 76 8 150 0 0 264
Nen- Girls 35 0 31 5 81 0 0 152
Resldential .
Total 65 0| 107 | 13 231 1) 0 416
Boys 0| 123] 431| 59 0 73 0 686
Residential LEMS . 0 o| 190 70 0 67 0 ,.__3j_27
Total - 9| L23| &21| 129 0| 140 G| 1013
2013~ . . - .
2014 : : Boys 15 0 45 5 a0 o 0 125 i
Momn- Glrls 29 0 20 1 18] 0 0 68| 1
Residential
Total 44 8 €3 & 78 0 0 193
Boys ol 152] 444 77 0 D9 | 20 792 | |
Residantial Glrls o] 0[] 214] 70 0 80| 11 378
' Total 0| 152! es8 | 147 ] 179 | 31| 1187
2014-
2015 Boys 38 0 24 1 83 0 o 146
Non- Girls - 13 0 15 2 96 0 0 126
Residential
Total 51 ] 39 3 179 ] o 272
[ .TOTAL: 160 | 402 | 2000 | 420| 4s3| 430 31| 3940
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. [getails of SAl Trainees in Athletics Discipline- 201213

A Residsntial Non-Residential
entre Scheme Region State | Discipline B G T B |&| T
Army. Sports | ABSC West MAH | Athletics 23 0 23 0| 0 0
Institute, Pune (C/o
56 APO)
Arty Centre, | ABSC South Ap Athletics 27 0| 27 0| 0 0
| Hyderabad g
Army Ordinance | ABSC South AP Athletics 0 0 0 0| 0 0
Corps  Regimental
Centre,
Secunderabad  (C/o
56 APO)
Rajputana Rifles | ABSC North DL Athletics il B 6 0 0 0
Regimental  Centre,
Delhi Cantt-10 (C/o
56 APQ) .
Rajput Rifle Regiment | ABSC RC-Luck Up Athletics 25 0 25 0 0 0
Centre, Fatehgarh
(C/o 56 APO)
BEG & Centre, | ABSC RC-Luck UKD | Athletics 22 0 22 0] 0 0
Roorkee ==
1 Signal Training | ABSC Central MP | Atnleties 24 0| 24 0| 0 0
Centre, Jabalpur (C/o
56 APQ)

127 0| 127 0| 0| -0
Bhopal COE Central MP Athletics 7 3 10 0| 0 0
Sonepat COE North HR Athletics 0 0 0 of 0 0
Patiala COE NIS. - PB Athletics 8 7 15 0 0 a
Bangalore COE South KTK Athletics 11 23 34 0| o0 0
Trivandrum COE SAI Kerala [.KER | Athietics 3] 27| 40 of of o
Kolkata COE East WB Athletics 2 10 12 o o 0

41 70 | 111 1] 0 (1]
Jamia Millla Islamia | Ext,Centre North DL Athletics 0 0 0 6| 0 &
University, New Delhl =
Nav Krishna Scool & | Ext. Centre | West MAH | Athletics 0 0 0 ] ® 17
Jr. College, Sangll 0k
Kodoll High School & | Ext, Centre | West MAH | Athletics 0 0 o 13| of A3
ST Patil Jr, College,
Kodoli
Mahatma Education | Ext, Centre | West MAH | Athletics 0 0 0 4| 6| 10
Society Rasayani
Ralgarh
SGN Khalsa PG | Ext. Centre | West RAJ Athletics 0 0 0 9 2 i B
College,
Sirganganagar
Bhilwara (Ext.STC | Ext. Centre | West RAJ | Athletics 0 0] 0 =0 11
Jodhpur) ;
University of | Ext. Centre | West RAT | Athletics 1] 0] 0| 20| 0| 20
Rajasthan, Jalpur
| (Ext. of STC Alwar)
Govt, Boys | Ext.Centre Central MP Athletics 0 0] 0 0| 0 0]
Multipurpose Hr.Sec.
School, Malhar
Ashram, Indore (Ext.
of STC Dhar)
U.P.Inter College, | Ext.Centre | RC-Luck up Athletics ] 0 0 2|2 4
Varanasi
Kamla MNehru Road, | Ext.Centre RC-Luck up Athletics - 0 0 o] i 2 1
Allahabad (Ext. of |- !
STC Ralbarielly)

Y




Sr.. Adichunchangiri | Ext.Centre South .- | KTK | Athietics .0 . -0 5| 3
Cdmposite tiigh - . -
School, Shimoga ) N . - {
Mar Athasius College, | Ext.Centre- | SAl Kerala | KER ' | Athletics -0 0 o 7| &
Kothamangalam : ’ .
Mar Basil Higher Sec. | Ext.Centre SAI Kerala | KER | Athletics G [y 0| 10| 8 12
School,
Kothamanagalam . ] :
St.George’s  Higher | Ext.Centre SAT Kerala | KER | Athletics 0 a 0 21 i8 30
Sec. . School,
Ernakulam .
Kaliadi Hr.  Sec. | Ext.Centre SAI Kerala | KER | Athletics -0 0 0 11| @ 20 :
|

School, .
Kumaramputhur, : :
Palalkicad : .
Parll High School, | Ext.Centre -| SAl Kerala | KER | Athletics 0 U] # 1 7 14 i
Palakikad ‘
Mundur High School, | Ext.Centre SAI Kerala | KER | Athletics 0 ¢l 0 8112 20 i
Mundur ' }
Ext. Centre Ionni | Ext.Centre SAI Kerala | KER | Athletles ) 0 0 0 24 0 2 i
{Ext, of STC Kollam) i
. TOTAL: 4] o 0| 150 | 81 231 '
VPS  Public Schoal, | NSTC South AP Athletics 0 o] 1] 5 2 3
Vijayawada _
St. Mary G.H.School, | NSTC East QDI | Athletics ¢ 0 4 0| 20 20
Sundergarh )
Govt,  Muitipurpose | NSTC Cenral - | MP Athiletics 0 0 0 o] © 0
HS Schoal, Indore : ' : :
Udal  Pratap Inter | NSTC RC-Luck up Athletics 0 0 0 121 8 20
College, Varanast ’
Bhonsla Military | NSTC West MAH | Athietics 0 0 0 4| 4 8
School, Nasik '
Bhupal's Nobhles HS | NSTC West RA) | Athletics 0 0 ¢ 6| 1 7
School, Udalpur : |
ShrAi  Guru  Mapak | NSTC West RAJ | Athietics 0 0 0 2| 0 2
Khalsa School
Shrigangsnagar

TOTAL: . ] 4] 0 20| 35 a5

Sundergarh SAG East ORI | Athietics 70 5| 12 ©| o] ¢©|
Tinsukia SAG SC-GU;N ASS | Athletics i4 7 21 =) 0 5 i
Ranchi SAG East 3HK | Athiatics 8] 7| 15| @[ 0] 0] |
. Giddaur SAG East BH Athletics 12 1] 12 o]l 0 Q !
Agartala SAG East TRP | Athietics 13 1| 4] o 3 3|
Mavyiladuthurai SAG South TN Athletics 5 i1 16 0 1 1 ]
Tellichery | BAG SAl Kerala } KER | Athletics 0 18 i8 c| o 0
Kokrajhar SAG SC-Guw ASS. | Athletlcs 9 8 17 2| 0 2
Dhar SAG Central MP Athletics 5 1 & 1 1 2
i TOTAL: 73 33 | 131 8 5 13
Gharwar ' STC South KTK | Athletics 20 4 24 2| 2 4
Medikeri STC South KTK | Athietics o[ 18| 18| 0] 0] o
Bangalore 5TC South KT | Athletics 2 4 [ 21 1 3
Madalc STC ‘South AP Athietics 37 0 37 0 0 0
Kollam STC . SAl Karala | KER | Athletics 1 12 2 i4 7 3 10
shopal sSTC Central MP Athletics 10 7 17 2 2 4
Jabalpur 18TC Centrai ‘MP Athletics 4 t] 4 gl 3 3
Imphal ) STC NER - MNP | Athletics 20 7 27 0 0
5
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| Secundrabad STC South AP Athletics 9 6l 15 3| 0 3
Eluru STC South AP Athletics g 0 9 0| 0 0
T lchur SiC S5AI Kerala. | KER | Athletics 13 7 20 1 2 3
Calicut STC SAI Kerala | KER | Athletics 10 0 10 8| 0 g
Trivandrum sSTc SAI Kerala | KER | Athletics 31 12 43 S S S e
GGESS College, | STC SC-Luck: up Athletics 0 B 8 6 0 6
Lucknow =
Safal Etawah STC SC-Luck. up ‘Athletics 5 0 oll| P 0
Udhampur STC North CHD | Athletics 8 0 0| 0 0
Dharamshala STC North HP | Athletics 0| 19] 19 ol @ o
Badal STC North | PB | Athietics o| 28] 29| 6] 9] 0
Ludhiana STE North PBE Athletics 12 0 12 0| 2 2
Bhiwani STC North HR Athletics 20 0 20 2] [IRELE 7
Hissar STC North HR Athletics 2 4 6 0 0 0
Sonepat STC North HR Athletics 14 0 14 141 0 14
Kolkata SIC East Wwa Athletics 15 10 25 (0] (0] 0
Silliguri STC East WB Athletics 9 8 17 2| DR 6
Cuttack STCG East ODI | Athletics 11 Bl 3 ol o 0
Gandhinagar STC West GuUJ Athletics 23 0 23 0 0 0
Jodhpur STC West RA] | Athletics 6 0 6 o (el 0
Alwar STC West RA] | Athletics 19 0| 19 0| 0 0
Kandivall sTC West MAH | Athletics 8| 1| 9| 5| 5] 10
Aurangabad STC West MAH | Athletics 6 0 6 0| O 0
Peddem SFC West GOA | Athletics 0 8 8 0 0 0
Guwahati STC NER ASS | Athletics: 4 10| 14 i1 0 1
Kashipur STC SC-Luck. UKD | Athletics 7 0 7 o 2 2
TOTAL: 346 | 164 | 510 76 | 31 | 107
587 | 292 | 879 [ 114 [ 71] 135
879 416
G. TOTAL: 1295
Details of SAl Trainees in the Athletics Discipline- 2013-14
Residential Nor-Resldential |
Cantre Scheme Region State Discipling B G T B [e} T
Army Sports Institute, Pune ABSC Wast MH Alhletics 17 0 17 0 0 0
Arty Centre, Hyderabad ABSC West MH Athletics 20 0 201 0| o
Rajputana Rifles Regimental Centre, Delhi Cantt | ABSC Narth DL Athletics 12 0 12 0 0 0
Rajput Rifle Regiment Carire, Fatehgarh ABSC Cenlral up Athlelics 31 0 31 ] 0 4]
BEG & Centre, Roarkes ABSC Central UTK Athletics 28 0 28| 0 0] 0
1 Signal Training Centre, Jabalpur (Clo 56 APO) | ABSC Central MP Athletics 15 0 15 ] ] 0
123 0| 123| 0| of o
Bhopal COE Central | MP Athletics 10 5 15 ol ok g
Sonepat COE ¢ |‘Noth | HR | Athleties 140 o] 44| o| ol o
NIS Patiala COE North PB Athletics 14| 15 20| o of o
Eangalore COoE South KTK Athletics 10 14 24 0 0 0

S




Tivandrem . . .. - GOE LNGPE | KER | Athistics a7l 2 37| 0] 0 ol
Kolkata ' COE . | East WS | Athletics 8| 13| 2] of o
L _ 73| o7 wo| o] o] €
Nav Krishna School & Jr, Collegs, Sangfl ExtCante | Wast hH Athlatics 0 i o 71 6| 17
:?:::: High School & ST Pall Jr. College, Ext,Cenl.'r'e West -~ | MH Athletics : 0 . D 0] 16 2| 18
iahatra Education Sad—ew Rasayani Raigarh ExtCentre | West T Athletics 0 o a B 3 a
SGN Khaisa PG Coliege, Sirganganagar Ext.Cenre | West RAd | Athistics 0 8 0| 0] o o]
Bhitwara (Ext.STC Jodhpur) ' Ext.Centre | West RAJ Alhlefics a 0 o 14 ol 14 !
Universlty of Rejasthan, Jaipur Ext.Centre | West = | RAJ - | Athistics 0 0 07 7 41 N
Jamia Millla 1siamla University, New Deih Ext.Gentre | North HR Afhlelics 0 i} ] & 0 [}
P Intar Coliege, Varanasi Ext.Centre | Centrai (&3 Athletics 0 [+l ol 0 3 3
Mar Athasivs Gollege, Kothamangalam Ext.Canlra | LNCPE | KER Athlstics 1] 1] 1] o o ) .
Mar Basil Higher Sec. School, Kethamangalam Ext.Cantre { LNCFE | KER Alttelics Q 0 o Ju] a 0 :
Si.Genr_ge’s Higher Sec. School, Emakuiam Ext.Centre | LNCFE KER Alttetics 0 G 0 0 Q 0 '
Kalladi Hr. Sec. School, Kumnaramputhur, . ' I
Patakiad } Ext.Cantre | LNCPE KER Athlefics Q 1] 0 . 1] 0 0 .
Parli High School, Palatkicad . Ext.Centra | LNCPE KER Athletics 0 1] o 1] 0 T8
Mundur High School, Mundur Ext.Centre | LNCPE KER Athiatlcs 0 Q 0 0 0 0
Ext, Gentre Konnl Ext.Centre | LNGPE | KER Alhletics 0 0 0 0 s} 0
. Q o] Q| 60| 18) 78
P35 Public School, Vijayawada MSTC. South AP Alhlefics o3 0 a ] g
5t Mary GHS, Sundergat NETC East ool Athletics 0 -0 o ol 19 12
Govt. Multipurpose HS School, Indore NSTC Central MP Athletics a 0 0 0 0 0
Udal Pratap Inter College, aranasi NETC Centrat e Athletics 1] o 0 1] 0 Q
Bhonsla Military School, Naslk NSTC Wast WH Alhielios 0 1] o) 2 2 4|
Bhupat's Nobies HS School, Udalpur NSTS | West RAJ Athletios 0 o] 0 3 2 5
SGN Khalsa School Srig'nagar NSTC West RAJ Athigtics 0 0 0 5 0 5 i
o 0 0| 15| 20| 44 .
Sundergarh SAG East oDl | Athletics 5 1 w| e o of:
Tinsukia SAG NER | ASS | Athistics 1w ] 21| o] ol olj
Ranchi SAG East JHKC | Athistics 5 3 g| of o] o I
Giddaur = BAG East BH Athleflcs 14 0 41 o] o] of;
Agarfala SAG East TRE | Athletics 10 1 11 0 ol © i'
Maylladuihural SAG South ™ Athisfics - 4 " 15 ¢ 1 1
Tellichery SAG LNCGPE | KER Athletics ol 19 1% g a 1]
Kaokrajhar BAG NER ASS Athistics 6] @ 17 & ¢ §
Dhar . SAG Central WP Alhletics, 3 5 8 0 Q a
) os9| vo| 12m| s5| 1| s
Dharwad STC South | KTK | Athlefics 14 20 6] 1] 2} 3
Miadiken STC Sauth KTH Athletics ol 3 & 0 Q |\
Bangaiore 5TC Soulh KTK Athlefics 10 5 15 1 1 2
Medak 8TC . South | AP Alhlstics 20 0 30 o o] 0O
Kolkam STC LNCPE | KER | Athlsiics 1 4| 18| 0| ol o
Bhopal STC Central | MP | Afhletics 8| 3 1| 3| o s
- &
17

AT oy TR R T i s kol To g e



4 Jabalpur &TC Central | MP Afhletics 4 0 4 1 2 3
" wcknow ' sTc Central |UP | Athleics . | 25| 8| 83| 6| 1| s
| 1saphal STC NER MNP | Athlstics 16 5 21 .0l o] @
Sec.bad ‘| 8TC South AP | Athletlcs 8 ] 181 4 0 1
Elury sTC South - | AP Alhletics i PR 0 22l @ o ©
Trichur STC LNCPE | KER | Athletics T8 0 | ) (e -
Calicut STC LNCPE | KER | Athletics 13 0 13 | 2 0 2
Trivandrum STC . |LNCPE | KER | Afhletics 171 14 ajf #] 1] &
GGSSC, Lucknaw STC Central | UP Athletics 0| 19 9 | 2 &
Safal Etawah sTC Central | UP | Athletics 29 0 29| of ol o
- Allzhabad ' STC Central | UP | Athletics 0 of 2] 2| a
Barsilly STC Gentral | UP Athletics 6 0 6| 0| 4| 4 |
Udhampur sTC North J&K | Alhletics 0 0 ol o| ol o
Dharamshala 5TC MNorth HP Athletic 0 15 15 \] 0 0
Badal sTC North PB Athlstics o| 47 71 o ol o
Ludhiana sTC North PB Athletics 25 0 2 T ] B
Bhiwani ; STC Nodh | HR | Athlstics - 19 o 1] a| of 3|
Hissar sTC Noth | HR .| Athletics 12] ol 21] of o] o]
Sonepat \ STC Noh | HR | Athletics 21 i el 21 o] @2
Kolkata sTC East |WB | Afhletics 24| 16| 4| of o] o
Siliguri sTC East wB Athlatics a a 18| .4 0 4
\ Cuttack sTC East oDl | Athleties 12 0 12 o| of o
G'nagar y sTC West GuUJ Alhletics 31 0 fei! 0 0 0 i
Jodhpur - . sTC West RAJ | Alhletics 0 a o] oj. 0| of
\ Alwar aT1Cc ¢ Wes RAJ Alhletics 14 0 14 "] 0 0
: Kandivall STC | West | MH ' | Athietics wl 1| 98] "] &| s
Aurangabad STC West | MH | Athletics 5| 0 | of of o
Peddem aTC West GO | Afhletics - 0 5 5| o] o] o
Guwahati STC NER | ASS | Athletics D el e s
: Kashipur 8TC Central | UTK | Athlelics ] 0 8 0 0 C
431|190 | 621 45 | 20 | B¢
686 | 327 \ 1013 | 125 \ 68 | 19!
1013 193
| c.TOTAL: 1206
Details of SAT Trainees in the Athletics Discipline- 2014-15
: : Residential Nowe
Scheme | State School Region | Discipline Residential
. ) B G T B G T
NSTC | AP | VPS Public School, Vijayawada SOUth | erratice o] o o 7| 8| 15
NSTC oDl St. Mary G. H. School, Sundergarh East Athletics 0 0 0 26 0 26
NSTC MP Govt. Multipurpose HS School, Indore Central | Athletics 0 0 0 0
NSTC up Udal Pratap Inter College, Varanasi ) RE- | Athletics 0 o] o 0
NSTC MAH | Bhensla Military School, Nasik w::t Athletics 0 0 0 1 3 4
NSTC RAJ Bhupal’s Nobles HS School, Udaipur West Athletics . 0 0 0 2 Z|
NSTC RAJ Shri Guru Manak Khalsa School, Shriganganagar ‘West Athletics o] 0 ¢
- - : q |
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. TOTAL: (i (1] 9|’
ABSC | MAM | Army Sports Institute, Pune Wast: Athletics 17 0 L
ABSC™ [AP | Arty Centre, Fiyderabad : South | Athletics | 31| 0 X 5
TABSC | bBL Rajputana Rifles Regimental Centre, Dalh Canti-10 North | Athietics 20 o 22 o o] o]
ABSC UP - | Rajput Rifle Regiment Centre, Fatehgarh EC— Athletics 35 0 35 -0 o 0]
uch . |
ABSC ~ | UKD | BEG & Cenre, Roorkes RC- = Tkthietis™ [ 26| o] %[ 0] o1 %
ABSC MP |1 Signal Training Centre, Jabalpur (L:Léijzml Athletics 21 0| 21 (4] 0 0
. TOTAL: | 152 o[ 152 0 0 0
STC * [ KTK ' | Dharwad South ~ [Athietis | 17 0] & 3 1l 3
STC KT Mediker! South Athletics 1 1 a 0 0
STC KTK | Bangalore South | Athietics 6 15 0 T
STC AP Medak South | Athletics 33 o[ 33 0 0 0
STC KER | Kellam LNCPE | Athletics 20 8| 28 o o o]
STC MP Bhopal Central | Athletics 15 4 19 1 0 1
STC MP. Jabalpur Central | Athletics 0 0 0 0 1 1
STC up Lucknow RC- Athletics 23| 10| 33 0 0 0
STC MNP | Imphal :'-QLIIEi( Athletics 121 4| 15 0 0 0l
STC AP Secundrabad South | Athletics 7 5] 12 0 o=
STC AP Eluru South Athletics 24 0 24 0 0 0
STC KER | Trichur LNCPE | Athletics 17 0| 17 0 0 0
STC KER | Calicut LNCPE | Athietics 15 o 15 0 0 0
STC, KER Thiruvananthapuram LNCPE - | Athletics 30 28 58 4 0 4
STC up GGS Sports College, Lucknow RC- Athletics 0 14 14 0 0 0
STC up Safal Etawah lF-lLECk Athletics 18 0 18 0 0 Q-
STC up Allahabad :ilém Athletics 0 0 0 4 3 v
STC UP | Bareilly i Athistics 5T o 5[ B3 1
Luck
+STC HP Dharamshala North | Athletics 20| 20 0 0 0
STC PB Badal North | Athietics 381 38 0 0 0
| ST1C PB | Ludhiana North | Athletics 191 B s ST e
| STC HR Bhiwani North | Athletics 22 of 2z 2 0 2
STC . [HR Hissar North | Athletics 13 3] 16| - a 0 0
STC HR | Sonepat Noth |Atletics | 20 o 20| o o 5
STC wa Kollcatta East Athletics 36 26 62 0 0 0
STCT  |We | Siiligur East Athletics CITED T s 7
STC ODI | Cuttack East Athletics 22 6] 2| 1 4 5
STC GUl Gandhinagar West Athletics 13 0 13 0 0 0
STC RAY Jodhpur West Athletics 9 0 9 0 0 0
STC RAI | Alwar West | Athietics 11 0 11 0 ) Y
'STC MAH | Kandivall West Athletics 15 2~z 1 1 2
5TC MAH | Aurangabad : _ West | Athletics 21 13 15 0 0 0
STC GO | Peddem _ G West | Athletics 0| 10] 1o 0 0 0
STC ASS | Guwaha RC- Athletics 3| 15[ @ 1] o[ 1]
5TC UKD | Kashipur ggw Athletics 8 0 B L 5 2
Luck
- TOTAL: | 444 [ 214 | 658 | 24| 15| 39
SAG [ ODI |Sundergarh East | Athistics 4 6 86| ol o B



ASS | Tinsukia’

Athletics

RC- 18 11 29 0 o (1]
Guw '
SAG F_'-Ig.-E Glddaur East Athletics 13 15 0 0 0
SAG TRy bgartala East Athletics 7 2 1 2 3
SAG ™ Maylladuthural South | Athletics 7 0 0 0
SAG KER Tellicherry LNCPE Athletics 20 20 0 o 0
SAG ASS IKolerajhar RC- Athietics 12 8 20 0 0 0
Guw
SAG Dhar Central | Athletics 8 0 8 0 0 0
SAG Ranchi East Athletics 11 a 17 0 0 0
TOTAL: 77 70 | 147 1 2
Ext. KER | M. A, College, Kothamangalam LNCPE | Athietics 0 0 8 8 16
Ext. KER | Mar Basil Higher Sec, School, Kothamangalam LNCPE | Athletics 0 a 3 7 10
Ext. KER | St. George's Higher Sec, School, Ernalculam LNCPE | Athletics 0 0 0 9 8 17
EXL, KER | Kalladl Hr. Sec, School, Kumaramputhur, Palakiad LNCPE | Athletics 0 0 0 io0 8 18
EXxt, KER | Parll High School, Palakkad LNCPE | Athletics 0 0 0 12 20
Ext. KER | Mundur High School, Mundur LNCPE | Athletics 0 0 0 13 43
Ext. KER | St. Michael's Anglo Indian Higher Secondary School, | LNCPE | Athletics 0 0 0 0
Kannur
Ext. KER. | Rajiv Gandhi- Indoor Stadium Pramadam, Konni, | LNCPE | Athietics 0 0 0 7 8 15
Pathanam
Ext. DL Jamia Mlliiz Islamla University, New Delh| North Athletics o 0 0 (0] 0 1]
Ext. L Up U.P, Inter College, Varanasi RC- Athletics 0 0 0 0 2 2
Luck
Ext. KTK Loyola High School, Mundgod South Athletics 0 9 17
Ext. MAH | Nav Krishna School & ir. College, Sangli West Athletics 0 0 & 13
EXE, MAH Kaodoll High School & ST Patil ir, College, KDUIOII West Athletics i) 0 0 B gl 17
Ext, MAH | Mahatma Education Society Rasayan| Raigarh Waest Athlatics 0 0 o] 8 0 8
Ext. MAH | Rashtrasant Tukadofi Maharaj Nagpur University, | West Athletics 0 0 0 0 0 0
Nagpur I
Ext, RAJ SGN Khalsa PG College, Slrganganagar West Athlatics 0 0 o} 0 0 0
" EXE RA] DCC Sukhadia Complex, Bhiiwara West Athletics 0 0 0 0 0 0
e RAJ University of Rajasthan, Jalpur West Athletics 0 5 6 11
TOTAL: /] Li] B3 96 | 179
COE MP Bhopal Central | Athletics 15 10 25 0 0 0
COE HR Sonepat Narth Athlatics 18 o 18 7] i] 1]
COE PB NIS Patiala NIS Athletics i8 | 15 33 ¢} o 1]
COE KTK Bangalore South Athletics 24 16| 40 0 0 0
COE KER Thiruvananthapuram LNCPE | Athletics 19 24 | 43 0 0 0
COE We Kolkata East Athletics | I 20 0 0 o
TOTAL: 29 80 | 17g 0 o 0
SAI National Athletics Acaderny for Middle Distance Run, | Central | Athletics 10 5 i5 0 0 0
Bhapal .
NSA KER | SAI Natlonal Athletics Academy for Sprints & Jumps, | LNCPE | Athletics 10 6| 16 0 0 0
Trivandrum
TOTAL: 20 11 31 L] 1] (1]

8o

792 | 375 |11a7

148 ‘ 128 ‘ 272
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GOVERNMENT OF INDIA

MINISTRY OFYOUTH AFFAIRS & SPORTS
(DEPARTMENT OF SPORTS)

LOK SABHA
UNSTARRED GUESTION NO.5608
TO BE ANSWERED ON 28.04,.2015

Irregularities in Implementation of Sports Schemes

5608, SHRI JAGDAMBIKA PAL:

Will the Minister of YOUTH AFFAIRS AND SPORTS be pleased to
state:

(a) whether there has been an increase in the cases of irregularities in

the implementation of Centrally sponsored schemes for development and
promotion of sports in the country;

(b) if so, the details thereof;

(c) whether the Government has taken any initiative to address these
irregularities;

(d) if so, the details thereof and the progress registered in this regard so
far; and '

(e) the steps taken/being taken by the Government for effective /
progressive implementation of these schemes?

\ ANSWER
THE MINISTER OF STATE (INDEPENDENT CHARGE)
FOR YOUTH AFFAIRS & SPORTS
(SHRI SARBANANDA SONOWAL)

(a) to (d) The Ministry has not received any complaints which would
suggest an increase in the cases of irreqularities in the implementation of
Centrally Sponsored Schemes for dévelopment and promotion of sports in
the country. However, two complaints received alleging financial
irregularities in Tmplementa € scheme under Panchayat Yuva
M Khel Abhiyan (PYKKA) in the States of Uttar Pradesh and Bihar
have been referred to the State Governments for investigation and report

to the Ministry. No report has since been received from the States. The
State Governments have been reminded on 16.02.2015, ' Al

B




(@) For effective implementation and monitoring of the Scheme,

‘officials ang Project Officers used to visit the States/UTs during the
operation of the Panchayat Yuvg Krida Aur Khel Abhiyan (PYKIKA)
Scheme, which has since been renamed as Rajlv Gandhi Khe! Abhiyan
(RGKA) Scheme with effect from 01.04.2014. PYHKA observers were also
deputed for this purpose. The findings and reports submitted By the
officials, Project Officers and PYUNA observers were forwarded to the
State Governments/UTs for remedial action. Similarly, officials and
Project Officers are being deputed for effective implementation /
progressive implementation of RGKA, '

LR T
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(ii) Attempt to commit suicide by four girl trainees of Sports Authority of
India's Special Area Games Water Sports Centre at Alappuzha"

11.14 hrs

THE MINISTER OF STATE OF THE MINISTRY OF SKILL DEVELOPMENT
AND ENTREPRENEURSHIP AND MINISTER OF STATE IN THE MINISTRY
OF PARLIAMENTARY AFFAIRS (SHRI RAJIV PRATAP RUDY): Madam, on
behalf of the hon. Minister of State of the Ministry of Youth Affairs and Sports
Shri Sarbananda Sonowal? I beg to lay a Statement regarding attempt to commit
suicide by four girl trainee of Sports Authority of India’s Special Area Games
Water Sports Centre at Alappuzha.... (Interruptions)

SHRI K.C. VENUGOPAL (ALAPPUZHA): Madam, it is one of the serious
issues. Wé had raised that issue yesterday also. The hon. Minister hag assured the
House that he would make a statement in this regard. Kindly read the statement,
HON. SPEAKER: You can read the Statement. £

SHRI RAJIV PRATAP RUDY: This is certainly a very important matter. The
hon. Minister has made a complete statement and all the facts are mentioned Eere.
In case, you feel that there is anything additional to be asked, we can certainly get
back.

SHRIK.C. VENUGOPAL: How ca.ﬁ we know without reading it?

SHRI RAJIV PRATAP RUDY: I am laying this Statement., If you want me to
read it, I can read it out, It is an h;hportant issue of Kerala and everyoﬁe should
know about it. Now, I read it.

Speaker Madam, on behalf of my colleague Shri Sarbananda Sonowal, I
wish to read a suo-moto statement in this august House on the most tragic and
shocking incident in the history of Sports Authority of India (SAI) occurred at the
SAI Special Area Games (SAG) Water Sports Centre (WSC) at Alappuzha, Kerala

* Placed in Library, See No. LT 2678/16/15.
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on 06.05.2015 wherein four girl inmates attempted to commit suicide by
consumption of a locally available poisonous fruit known as “Othalanga”, whose
botanical name is Cerbera Odollam. The tree bearing this fruit is commonly
referred to as suicide tree. The girls were detected to be unwetl around 7.15 p.m.
‘and were admitted to Alappuzha Medical Coliege hospital around 9.00 p.m. One
girl trainee Ms. Aparna Ramambhadran, a 17 year old promising junior national
level rower succumbed to the poison in the early hours of 67.05.2015 while the
- femaining three girls are undergoing treatment in the Intensive Care Unit (ICU) of
the hospital. According to the latest update, as of 12.05.2015 early morning, the
three surviving girls’ health condition has improved significantly and stabilised.

The matter was reported to the hon. Minister in the morning and he
directed Director General, SAI to immediately enquire into the maiter and
submit a report for necessary action. DG, SAI reached Kochi atound 2.00 p.m.
and proceeded straight to the Alapphuza Government Medical College by road
and reached the hospital around 11.30 p.m. He visited the 3 surviving girl
trainees in the ICU and enquired about their health. He also met the parents of
the girls. DG, SAI later spoke to the District Collector and indicated that SAL
was willing to airlift the girls for treatment at AIIMS, New Delhi, if the
gituation so warranted. |
Based on his request, the Director, AIIMS constituted a Medical Board
comprising the Heads of Medicine, Pharmacology, Cardiology and Emergency
" for providing necessary advice and support in the treatment of the girls. A
telemedicine video conference was held with the expert doctors of AIIMS on
08.05.2015 at 10.00 a.m. The team of doctors at AIIMS expressed satisfaction
over the treatment procedure adopted by the Alappuzha Government Medical

College, but suggested certain modifications in the treatment management,
which was duly followed. The DG, SAI once again met the parents of the three
surviving girls and handed over a financial assistance of Rs.25,000/- each for
meeting the miscellaneous expenditure. He also visited the house of the deceased
girl, Ms Aparna Ramabhadran and assured fair enquiry and stringent action if
anyone was found guilty. He handed over a cheque for Rs. 5,00,000/- (Rupees

§H
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five lakhs only) to the mother of late Ms Aparna Ramabhadran as ex-gratia

payment. He also offered her a job on a contract basis in SAI as a Multi-Tasking
Staff, '

DG, SAI interacted with the girl inmates in their hostel premises, which
is a rented building, and appealed to them to face the situation with strength and
cooperate with the ongoing investigations. Thereafter, he enquired from them as

to what had actually happened. He also enquired from boy trainees, who have
accommodated in the SAI centre, about the incident. Based on the interaction,

the following decisions were taken for immediate action:-

i, Psychology counselors may be engaged to counsel the trainees so that they
can come out of the emotional trauma; .

i, Particular care would be taken to ensure psychological and emotional
rehabilitation of the three girls who have survived the suicide attempt;

i, The mothers of girl trainees may be allowed to stay in the hostel for a
week or s0 until the situation normalizes;

iv. The trainees who are keen to take a shert break may be allowed to be
taken home by their pareﬁts providéd their présencé is not required for
the ongoing investigations;

v. Hostels should be constructed by using pre-fabricated technology and all
the inmates should be shifted within the shortest possible time to the
premises of SAI centre;.

vi.  An Assistant Director will be stationed at Alappuzha until normalcy is
restored.

Several external investigations are currently underway, which include police
investigation, preliminary enquiry conducted by the District Administration,
enquiry by the State Sports Secretary, enquiry by State Human Rights
Commission, etc, Hence it would not be appropriate to make any specific
comment in this regard at this point of time. However, the shocking and tragic
incident that occurred at the SAG 15.?;\?3‘5&'1' Sports Centre, Alappuzha does point out
an urgent need to strengthen the SAI training system. DG, SAI has made
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elaborate suggestions for the purpose, Some of the major recommendatlons made
by DG, SAI as follows

(1) Engagemcﬂt of counseling psychologists in all SAI training Centres for the
purpose of group counseling as well as one-on-one counseling. This is cons:dcred

most essential for the emotional well- -being of the trainees;

(i) Yoga may be introduced as a compulsory-activity in all SAI centres, as it
would have a salutary effect on holistic development and emotional well- -being of
SAT trainees, Part-time Yoga instructors may be engaged for this purpose; T

(iii) AIIMS to develop a two-day module on sports psychology for SAJ
trainees, which would be extremely useful for them,

(iv) We may request iconic sportspersons to adopt SAI centres and act as SAT
Trainee Mentors. This will not only inspire young SAI frainees but also enable

them to emulate the qualities of their role model;

(v) A 24X7 Helpline may be introduced for SAI trainee related grievance
redressed, especially for reporting the cases of sexual harassment;

(v1) A robust institutionalized mechanism should be put in place to mamtam
close rapport and coordination with the State Sports department

(vii) An Expert Committee may be constituted to study the existing SAI
training system and make hecessary recomumendations for its further
improvement in the areas of sports and related infrastructure, equipment

- support, coaching, sports science (including sports medicine and sports
psychology), competition exposure, skill development, management,
holistic trainee development, athlete grievance redressal, anti-sexnal
harassment measures and overall security. The Committee may visit, a few
SAI Centres to gain first-hand understanding. The Committee may submit
its report along with recommendations within two months.
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We would examine these suggestions and take necessary action at the

earliest to ensure that such incidents do not occur in future.

I thank the Kerala Government and people from all walks of life in the
State who extended full assistance to us in dealing with the situation.
Thank you.
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Chapter 8

[Assumnces)

8.1 During the course of reply given to a question or Definition
a discussion, if a Minister gives an undertaking which
involves further action on the part of the Government in
reporting back to the House, it is called an ‘assurance’.
Standard list of such expressions which normally constitute
assurances as approved by the Committee on Government
Assurances (CGA) of the respective House, is given at
Annex-3. As assurances are required to be implemented
within a specified time limit, care should be taken by all
concerned while drafting replies to the questions to restrict
the use of these expressions only fo those occasions when
it is clearly intended to give an assurance on the floor of
the House.

8.2 An assurance given in either House is required to be T'Lmerlimit for
fulfilled within a period of three months from the date of ::Lﬂ;ﬁg:"
the assurance. This limit has to be strictly followed.

8.3 To ensure early fulfillment of assurances, entire OnlineAssurances
process beginning from culling out of assurances from ?émc's';ng Syston
the proceedings of the House to the submission of
Implementation Report including extension of time,

dropping and transfer of assurances have been automated

through a Software Application named “Online Assurances

Monitoring System” (OAMS). Requests for extension of

time, dropping or transfer of assurances and submission

of Implementation Report through any other offline mode

shall not be entertained under any circumstances.

86



e

Culling out of

. Assurances

Deletion from the
list of assurances

Extension of ime:
for fulfilling an
assirance

Registers of
Assurances
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8.4 When an assurance is given by a Minister or when
the Presiding Offices, directs the Government to fumish
information to the House, it is extracted by the Ministry
of Parliamentary Affairs, from the relevant proceedings
and communicated to the Department concerned online
through ‘OAMS’ normally within 20 working days of the
date on which it is given on the fioor of the House.

8.5 If the administrative Ministry/Department has any
objection to treating such a statement as an assurance or
finds that it would not be in the public interest to fulfill it, it
may upload its request at "OAMS’ within a week of treating
such statement as assurance for getting it deleted from the
list of assurances. Such action will require prior approval
of the Minister concemed and this fact should be clearly
indicated in their comununication containing the request. If
such a request is made towards the end of stipulated period
of three montks, then it should invariably be accompanied
with a request of extension of time. The department should
contitme to scek extension of time till the decision of
the Committez on Government Agsurances is conveyed
through *OAMS’, Requests received through offfine mode
shall not be entertained by either Rajya Sabha/Lok Sabtha
Secretariat or Ministry of Parliamentary Affairs.

8.6 If the Department finds that it is not possibie to fulfili
the assurance within the stipulated period of three months
or within the period of exfension already granted, it may
seek further extension of time as soon as the need for such
extension becomes apparent, indicating the reasons for
delay and the probable additional time required alongwith
details of action taken/progress made in the matter. All such
request should be submitted at ‘OAMS’ for decision by
CGA thereon with the approval of the concerned Minister.

8.7.1 The particulars of every assurance will be entered by
the Parliament Unit of the Ministry/Department concerned
in & register as at Annex 4 after which the assurance will be

- passed on to the concerned section
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8.7.2 Bven ahead of the receipt of communication from

* the Ministry of Parliamentary Affairs through ‘OAMS’

the section concerned should take prompt action to fulfill
such assurances and keep a watch thereon in a register as
at Annex 5.

8.7.3 The registers referred to in paras 8.7.1 and 8.7.2 will
be maintained separately for the Lok Sabha and the Rajya
Sabha assurances, entries therein being made session
wise.

The Section Officer in charge of the concerned section
will:

(a) serutinize the registers once a week;

(b) ensure that necessary follow-up action is taken without
any delay whatsoever;

(c) submit the registers to the branch officer every fortnight
if the House concerned is in session and once a month
otherwise, drawing his special attention to assurances
which are not likely to be implemented within the
period of three months; and

(d) review of pending assurances should be undertaken
periodically at the highest level in order to minimize
the delay in implementing the assurances.

8.8 The branch officer will likewise keep his higher
officer and Minister informed of the progress made in
the implementation of assurances, drawing their special
attention to the causes of delay.

8.9.1 Every effort should be made to fulfill the assurance
within the prescribed period. In case only part of the
information is available and collection of the remaining
information would involve considerable time, an
Implementation Report(IR) containing the available
information should be uploaded at ‘OAMS’ in part
fulfillment of the assurance, within the prescribed time
limit. However, efforts should continue to be made for
expeditious collection of the remaining information for
complete implementation of the assurance at the earliest.

q0
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8.9.2 Information to be furnished in partial or complete
fulfillment of an assurance should be approved by the
Minister concerned before it is uploaded at ‘OAMS’ in both
English and Hindi versions in the prescribed pro forma as
at Annex-6 , together with its enclosures. After online
submission of the Report for fulfillment of the assurance
partial or complete as the case may be, four hard copies
each in Hindi and English version with one copy of each
version duly authenticated by the officer concerned should
be sent to the Ministry of Parliamentary Affairs for laying
until e-laying is adepted by the concerned House.

8.9.3 The Implementation Report should be submitted
at‘OAMS’ only: Implementation Report sent by any other
mode or sent to Rajya Sabha/Lok Sabha Secretariat directly,
will not be considered for laying.

8.10 The Ministry of Parliamentary Affairs, after scrutiny
of the Implementation Report, will arrange to lay it on the
Table ofthe House concerned. A copy of the Implementation
Report, as faid on the Table, will be forwarded by Ministry
of Parliamentary Affairs to the member(s) concerned.
Details of laying of Implementation Report submitted by the
Ministry/Department concerned would be made available
by the Ministry of Parliamentary Affairs at ‘OAMS’. The
Parliament Unit of the Ministry/Department concerned
and the concermed section will, on the basis of information
available at ‘OAMS’, update their records.

8.11 Where there is an obligation to lay any paper (rule/
order/notification, ete.) on the Table of the House aad for
which an assurance has also been given, it will be laid
on the Table, in the first instance, in fulfillment of the
obligation, independent of the assurance given. After this,
a formal report regarding implementation of the assurance
indicating the date on which the paper was laid on the Table
will be submitted at ‘OAMS’ in the prescribed pro forma
{Annex-6) in the manuer already described in para 8.9.2
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8.12 Each House of Parliament has a Committee on Committtees

- Government Assurances nominated by the Chairman/ ©° S°verment

W T 2 Assurances
Speaker. It scrutinizes the Implementation Reports and the pgp 214

time taken in the fulfillment of Government Assurances LSR 323, 324
and focuses attention on the delays and other significant

aspects, if any, pertaining to them. Instructions issued by

Ministry of Parliamentary Affairs from time to time as

available on ‘OAMS’ are to be followed strictly.

8.13 The Ministries/Departments will, in consultation with Reports of the
the Ministry of Parliamentary Affairs; scrutinize the reports gimtm
of these two Committees for remedial action wherever Assurances

called for.

8.14 On dissolution of the Lok Sabha, the pending Effect on assurances
assurances do not lapse. All assurances, promises or fh'zdfﬁfgﬂﬂnf
undertakings pending implementation are scrutinized

by the new Committee on Government Assurances for

selection of such of them as are of considerable public

importance. The Committee then submits a report to the

Lok Sabha with specific recommendations regarding the

assurances to be dropped or retained for implementation

by the Government.
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MINUTES

COMMITTEE ON GOVERNMENT ASSURANCES
(2019-2020)
(SEVENTEENTH LOK SABHA)
TENTH SITTING
(30.07.2020)

The Committee sat from 1430 hours to 1510 hours in Committee Room "C", Parliament House
: Annexe, New Delhi.

PRESENT
Shri Rajendra Agrawal - Chairperson
MEMBERS
2. ShriNihal Chand Chauhan
3. Shri Ramesh Chander Kaushik
4 Shri Kaushalendra Kumar
5. Shri Ashok Mahadeorao Nete
6. Shri Santosh Pandey
SECRETARIAT
1. Shri Pawan Kumar - Joint Secretary
2, Shri Lovekesh Kumar Sharma - Director _
3. Shri S.L. Singh ] - Deputy Secretary
WITNESSES
Ministry of You_th Affairs and Sports (Department of Sports)
1 Shri Ravi Mittal - Secretary
2 Shri Inder Dhamija - Joint Secretary
3, Shri L.S. Singh - Joint Secretary
4, Shri Arun Kumar Yadav - Director
5i Shri SPS Tomar - Deputy Secretary

Ministry of Parliamentary Affairs

x [ Shri J.P.P. Kajur - Assistant Section Officer
XXXX XXXX XXXX XXXX XXXX XXXX
XXXX XXXX XXXX XXXX XXXX XXXX

2 Thereafter, the representatives of the Ministry of Youth Affairs and Sports (Department of
Sports) and the Ministry of Parliamentary Affairs were ushered in. Welcoming the witnesses to the
sitting of the Committee, the Chairperson impressed upon them not to disclose the deliberations of
the Committee to any outsider. The Committee then took oral evidence of the representatives of
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the Ministry of Youth Affairs and Sports (Depariment of Sports) regarding pending Assurances.
The Committee were perturbed {Q note the long pendency of the Assurances of the Ministry. The
Chairperson asked the Secr-atary, Department of Sports to give an overview of the pending
Assurances of the Department and also enquired about the internal mechanism and system of
monitoring and reviewing the implementation of pending Assurances in the Department,

3. The Secretary, Ministry of Youth' Affairs and Sports (Department of Sports) accordingly
briefed the Committee on the above issyes, The Chairperson asked the representatives of the
Ministry to furnish Minutes of their meetings for review of pending Assurances.

4, The Chairperson and Members thereafter raised various queries and sought certain
clarifications on the 15 pending Assurances (Enclosure) taken up for the day. The witnesses
responded to these queries and also provided clarifications. As some queries required detailed

reply and inputs from various quarters, the Chairperson asked the witnesses to furnish written
replies on the same in due course.

5. The evidence was completed.

6. The Chairperson thanked the withesses for deposing before the Committee and furnishing
the available information on the Queries raised and darifications sought by them.

7. The witnesses, then, withdrew.

8. A verbatim record of the proceedings has been kept:

The Committee then adjourned,




Enclosure

COMMITTEE ON GOVERNMENT ASSURANCES (2019-2020) LOK SABHA

statement of pending Assurances pertaining to the Ministry of Youth Affairs and
Sports (Department of Sports) discussed during Oral Evidence held on 30.07.2020

‘ dated 13.05.2015
a

f| S.No. | SQ/USQ No. dated | Subject
i 1. | USQ No. 308 Report on IPL Scam
| dated 27.07.2010
2. | USsQ No. 1063 Inquiry on IPL
L dated 01.03.2011
t 3. |SQ 104 Accountability in Sports Bodies
| dated 29.11.2011
| 4. usQ No. 971 Commercialization of Sports
| dated 12.08.2013
[ 5 SQ No. 484 Mismanagement in National Para Athletic
; dated 28.04.2015 Championship Meet
, (Supplementary by Shri Kirti
| Azad, M.P.) |
| 6. | SQ No. 484 Mismanagement in National Para Athletic
'| dated 28.04.2015 Championship Meet |
(Supplementary by \ [
Smt. Supriya Sule, M.P) | |
7. | USQ No. 3085 | Irregularities in CWG
{ dated 15.03.2011 e
"| 8. | USQ No. 3206 Maintenance of Stadia by CPWD
| dated 15.03.2011
' 9, |USQ No. 916 DOPE Offenders
| dated 14.08.2012
@ 10. ‘ UsQ No. 1680 District Level Sports Schools
| | dated 16.12.2013
11. | 8Q No. 121 Promotion of Athletics
dated 02.12.2014
(Supplementary by
| Shri Ganesh Singh, M.P.)
12, | 5Q Mg, 121 Promotion of Athletics
| dated 02.12.2014 |
| (Supplementary by
Shri C.R. Chaudhary, MP)
13. | USQ No. 5563 Schemes for Promotion of Athletics
. dated 28.04.2015
i 14. | USQ No. 5608 Irregularities in Implementation of Sports
' dated 28.04.2015 Schemes
15. | Special Mention

Attempt to Commit Suicide by Four Girts‘
Trainees of Sports Authority of India’s Special
Area Games Water Sports Centre at
Alappuzha. | |

@ Implementation Report laid on 11.02.2021
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MINUTES

COMMITTEE ON GOVERNMENT ASSURANCES
(2020-2021)
(SEVENTEENTH LOK SABHA)
FIRST SITTING
(03.12.2020)

The Committee sat from 1100 hours to 1215 hours in Committee Room ‘B’, Parliament House Annexe, New

Delhi.
PRESENT
Shri Rajendra Agrawal -  Chairperson
MEMBERS
2. Shri Ramesh Chander Kaushik
3. Shri Kaushalendra Kumar
4. Shri Santosh Pandey
5. Shri Pashupati Kumar Paras
SECRETARIAT
1 Shri Pawan Kumar - Joint Secretary
2 Shri Lovekesh Kumar Sharma - Director
3. Shri S.L. Singh - Deputy Secretary
WITNESSES

XXXXX  XXXXX XK X000 XIXKXXX 000X

At the outset, the Chairperson welcomed the Members to the sitting of the Committee and
apprised them that the sitting has been convened to (i) chalk out future programme of the Committee;
(ii) consider and adopt 14 draft Reports; (iii) consider 25 Memoranda containing requests received from
various Ministries/Departments for dropping or otherwise of 61 pending Assurances; and (iv) take oral

evidence of the representatives of the Ministry of Civil Aviation regarding pending Assurances.

2. Thereafter, the Committee took up for consideration and adoption the following 14 Draft
Reports:-
(i) Draft Seventeenth Report (17th Lok Sabha) regarding ‘Requests for Dropping of
Assurances (Acceded to)’;

(in Draft Eighteenth Report (17th Lok Sabha) regarding ‘Requests for Dropping of
Assurances (Not Acceded to)’;
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Draft Nineteenth Report (17th Lok Sabha) regarding 'Review of Pending Assurances
Pertaining to the Ministry of Power";

(iv)  Draft Twentieth Report (17th Lok Sabha) regarding 'Review of Pending Assurances
Pertaining to the Ministry of Youth Affairs and Sports (Department of Sports)’;

{v) Draft Twenty-First Report (17th Lok Sabha) regarding ‘Requests for Dropping of
Assurances (Acceded to)";

(vi)  Draft Twenty-Second Report (17th Lok Sabha) regarding ‘Requests for Dropping of
Assurances (Not Acceded to);

(vii)  Draft Twenty-Third Report (17th Lok Sabha) regarding ‘Review of Pending Assurances
Pertaining to the Ministry of Chemicals and Fertilizers (Department of Fertilizers)”;

(viil)  Draft Twenty-Fourth Report (17th Lok Sabha) regarding ‘Review of Pending Assurances
Pertaining to the Ministry of Defence (Department of Defence);

(ix)  Draft Twenty-Fifth Report (17th Lok Sabha) regarding ‘Requests for Dropping of
Assurances (Acceded to)’;

(x)  Draft Twenty-Sixth Report (17th Lok Sabha) regarding ‘Requests for Dropping of
Assurances (Not Acceded to);

(xi)  Draft Twenty-Seventh Report (17th Lok Sabha) regarding ‘Requests for Dropping of
Assurances (Acceded to)’;

(xii)  Draft Twenty-Eighth Report (17th Lok Sabha) regarding ‘Requests for Dropping of
Assurances (Not Acceded to);

(xif) Draft Twenty-Ninth Report (17th Lok Sabha) regarding ‘Requests for Dropping of
Assurances (Acceded to)’; and

(xiv) Draft Thirtieth Report (17th Lok Sabha) regarding ‘Requests for Dropping of Assurances
{Not Acceded to)'.

3. The Committee adopted all the above mentioned 14 Draft Reports without any amendment and

authorized the Chairperson to present the Reports at a later date,

The Committee then adjourned.
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COMPOSITION OF THE COMMITTEE
ON GOVERNMENT ASSURANCES*
(2019 - 2020)

SHRI RAJENDRA AGRAWAL - Chairperson

MEMBERS

Shri Sudip Bandyopadhyay
Shri Nihal Chand Chauhan
Shri Gaurav Gogoi

Shri Nalin Kumar Kateel

Shri Ramesh Chander Kaushik
Shri Kaushalendra Kumar

Shri Ashok Mahadeorao Nete
Shri Santosh Pandey

Shri Pashupati Kumar Paras

. Shri Parbatbhai Savabhai Patel
. Shri M.K. Raghavan

. Shri Chandra Sekhar Sahu

. Dr. Bharatiben Dhirubhai Shyal
. Smt. Supriya Sule

©CONOUAWN
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SECRETARIAT

—

Shri Pawan Kumar - Joint Secretary

™

Shri Lovekesh Kumar Sharma - Director

Shri S. L. Singh - Deputy Secretary

9

% The Committee was constituted w.e.f. 09 October, 2019 vide Para No. 609 of Lok Sabha
Bulletin Part-II dated 09 October, 2019
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